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Plcasc Notc

I'or inforlnation of cxpo■ crs,Norins Conlrllittcc― II handlcs all cascs pcrtaining to

nxation/ratincation of nonns%rI〕xport Productsね lling undcr I´ I｀C(HS)Chaptcr 72 to

76、 78 to 80,85.Conalllunications in rcspcct of cascs/pertaining to NC― II nlay bc scnt

to cmail addrcss:nc2.d黛 住々 Lnic.in

ln ccnain cascs thc dccision ofthc Norms Committcc rctrs to thc Recommcndations/

Obscrvations/ 1)cflcicncics rcccivcd fl・ oll■  thC Concerned 
′
I｀cchnical Authority.

VVhcrcvcr applicablc,a scanncd copy ofsuch document has bccn placcd atthc cnd of

thc Ⅳlinutcs,in running scrial ordcrs.′ I｀hc conccrncd flrrn/company may go through

thc samc and rcspond accordingly.

Silllilarly,a scanncd copy ofthc blank Standard I)crlcicncy 17ormat,、 vhich may flnd a

rcfcrcncc in 卜(C dccisions, has also bccn attachcd in thc cnd. This may also bc

rctrrcd lo by thc conccrncd flrll1/company and may bc rcspondcd accordingly.

Thc Norl■ls (〕omΠlittcc has takcn dccision only with rcspcct to tCChnical

aspcct/、vastagc norl■ls. Whilc rcdccrning thc applications,Iじ sヽ should check that thc

applicant has illflllcd an rcquircmcnts as prcscribcd in policy/proccdurc including

thosc in Policy Circulars No.50/2009-2014(RI]2010)datCd 28th Dcccmbcr,2011,
Policy Circular No.14(RI]-2012/2009-14,datcd 4th「 cbruary,2013 and().Mo No.

01/92/180/iVIisc./ANl.13/PC―V1/10 datcd 15.04.2014 or any othcr provisions undcr

IP′ 1｀1)/HBP forl〕 ODC.
'l'hc Mccting No.04/81 datcd 17.05.2016 of Norms Committee-ll for the year 2016'

17 was hcld on 17.05.2016 undcr thc Chairmanship of Shri Jaikant Singh, Additional

I)ircctor (iencral of liorcign 'l'radc to considcr thc lollowing applications for ratification of
norms in rcspcct o[ advance authoriz.ations under Duty Ilxemption Schemc (Chapter-4) of
Iiorcign'l'radc I'olicy 2015-20. 'l'he lollowing mcmbcrs wcre prcsent in thc meeting:-
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Casc No.:2/8/81-Alン C2/2013 Party Nanlc:ItPSH′ ON
BATTI〕 RHES PVT l´ TD

HQ IrilC Rlン A Filc

:01/81/050/00118/ノ ｀` 414/    108/24/040/00032/ノ M`14/

Dccision:NC obscrvcd that casc has bccn rcfcrrcd

、vait for thcir commcnts and defcr thc casc.

′
1｀hc casc stands defcrrcd to 28.06.2016.

Mcct No/1)atc:4/8ト

AlンC2/2016
17.052016

Lic.No/Date:0810120617

30.04.2013

to MoE「

Status:

Dcfcrrcd

Defcr Date:

28.06.2016

1'or comments. NC decided to

Casc No.:1/23/81-AI′ C2/2013  Party Namc:MAK CONTROl′ S McctNo/Date:4/8ト

AND SYS′ 1｀ 1〕 MS PVTl´TD.  Alン C2/2016
17.052016

Lic.No/Datc:3210063581 Defer Date:HQ「 ilc               RLA Irilc
101/81/050/00387/AM14/      :32/21/040/00032/AM14/      .29.052013             28.06.2016

1)ccision:NC obscⅣcd that casc has bccn rc131■cd to MoD for commcnts.NC dccidcd to

wait forthcir commcnts and dctrthe casc.

′
I｀hc casc stands dcfcrrcd to 28.06.2016.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferrcd

Casc No.:9/23/81-ALC2/2015 Party NalnciJMW INDIA(P) MeCt No/Datc14/81-
1´TD                Alン C2/2016

17.05.2016

3 Dccision : NC obscrvcd that application on thc subjcct AA of the company has not been

rcccived as yet. NC decidcd to send thc reminder to CLA, Delhi to forward two sets of

application at the carlicst.

'l'he casc stands dcferrcd ro28.06.2016.

HQ IrilC

:01/81/050/00484/AM16/

HQド ilC
:O1/81/050/00206/ノ Mヽ14/

Casc No.:1/14/81-Alフ C2/2013  Party Nallle:′ 1｀

′
1｀ P

RIン A Irilc

:05/23/040/00060/ノ Mヽ14/

′
1｀ 1〕CHN01ンOGIES PRIVATI〕

1´ IMITItI)

RI′ A「 ilc

:07/24/040/00155/ノ Ⅳヽl1 4/

Lン iC●No/Date:0510355879  Defer Datcl

31.05.2013             2806.2016

Meet No/Date:4/8ト

Al′C2/2016
17.05.2016

lソ ic.No/Datc:0710098022  Dctr Datc:

03092013 28.06.2016

is still awaited regarding whether the

sent to I{A conccrned. NC decided to

Mect No/Datc:4/81¨

ALC2/2016
17.05.2016

lノ ic.No/Datc103 10767077  1)cner l)atc:

21.01.2014             28.06.2016

has bccn rcfcrrcd to DIII for commcnts.

Dccision:lヽ C obSCrvcd that clariflcation from RA

Aノゝhas bccn issucd on nct to nct basis.Itcmindcr

、vait lor rcply and dcibr thc casc.

′
1｀hc casc stands dcfcrrcd to 28.06.2016.

Casc No.:62/2/81-Al,C2/2014 Patty Namc:CROMP′ 1｀ON
GRじ AVliS lン IMITl]D,

HQ「ilc               RI′ A llilc
:01/81/050/00063/ノ Mヽ15/       :03/94/040/00901/ノ M`14/

1)ccision:1ヽ C obscrvcd that thc rcply ofthc flrm

H
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NC decidcd to wait for thcir commcnts and defcr thc casc.

'l'hc casc stands dcfcrrcd to 28.06.2016

Casc No.:66/2/81-Al′ C2/2014 Pany Namc:CROMP′「ON
GRI:AVESIン IMITED,

HQ「 ilC
:01/81/050/00067/A～ 115/

Decision : NC observcd that thc rcply of the firm has been refened to DIII lor
NC decidcd to wait lor thcir comrncnts and dcfer thc casc.

'l'hc case stands dcl-crrcd to 28.06.2016

Casc No.:17/2/81-AIJC2/2014 Party Namc:VSM Vl〕 NTURE .Mcct No/Datc:4/8ト
CONTROIン SYSTEMS P.1ン TD ALC2/2016

1705.2016

HQ「 ilC
:01/81/050/00018/ノ Mヽ15/

Iン ic No/Date:0510378008 Dcfcr Datc:

03.022014 2806.20!6

Decision : NC observcd that the case has bcen referred
to wait for their commcnts and defcr thc case.

'l'hc casc stands dcfcrrcd to28.06.2016.

Casc No. :-18/2181 - Ll,C2 lZ0 I 4 Parry Name: V h.r- DI I yA
1'Et.Dt.tNKS t.'fD..

to MI'l'for commenls.NC decided

RIッ A「 ilc
103/94/040/00498/AM14/

RI´ A Filc

:05/24/040/00410/ノヽヽ 414/

RIン A Irilc

:l1/24/040/00008/AM14/

Meet No/Date:4/8ト

ALC2/2016
17.05.2016

1フic.No/Date:0310767749

24.012014

Mcct No/Date:4/8ト

AI´ C2/2016
17.052016

Mcet No/Date:4/8ト

Alン C2/2016
17.05.2016

HQ IrilC

i01/81/050/00049/ノヽヽ 415/

HQ「 ilC
:01/81/050/00013//ヽ M15/

Iン ic.No/Date:1110027893  Dcfer Date:

12.02.2014             28.06.2016

Status:
Deferred

17.05.2016

1´ ic NO/1)ate:0510379333 Defcr Date:

13.022014              28.06.2016

Status:

Deferred

Dcfcr Date:

28.06.2016

commcnts.

Status:
Deferred

Status:
Deferred

Status:
De ferred

Decision : NC obscrvcd that thc case has becn referred to Dol' for comments. NC
dccided to scnd a rcmindcr to Do'l'to cxpcditc thc comments.

'l'lrc casc stands dcl'crrcd Lo 28.06_2016.

Case No.:1212181-Al,CzlZ}l4 parry Narnc:[]llnNSALI Mect No/Datc:4/8ト
CABIン I〕S&CoNDUCTORS  Alン C2/2016
(P)Iン
′
「 I).,

RI´ A Filc

:05/23/040/00075/AM14/

Decision : NC' obscrvcd that thc case has becn refcrrcd to Dol' for comments. NC
dccided to scnd a rcmindcr 1o Do'l'to cxpcditc thc comments.

'l'he casc stands dcfcrrcd to 211.06.2016.

Case No.:24/2/81¨ AI」C2/2014 Party Nainc:BHANSALン I

10                    CA131´
l〕S&CoNDUCTORS

(P)1ン
´
I｀ I),

誡 摯 浮



HQ File

:01/81/050/00025/AM15/

HQ Filc  
｀

11 :01/81/050/000871ヽM15/

HQ File

:01/81/050/00479/AM16/

CABIッES&CoNDUCTORS  AI´ C2/2016
(P)LTD.,

RLA File

:05/23/040/00265/AM13/

RLA File

:05/23/040/00537/ノ Mヽ13/

C00KWARE(INI)IA)
PVT LンTD.

RLA Filc

:07/24/040/00046/ノ Mヽ15/

Iン ic No/1)atc:0510380166  1)ercr I)atc:

24.022014             28.06.2016

Status:
Dcferrcd

17.05.2016              1

1ン ic.No/Datc:0510380165 ‐Dcfcr Datel
24.02.2014             128.06.2016

Decision : NC observed that the casc has becn rcfcrrcd to Do'l' lor commcnts. NC
decided to send a reminder to Dol'to expedite thc commcnts.

'l'he case stands deferred to2g.06.2016.

Case No.:86/2/81-ALC2/2014 parry Name:[]t InNSAt_l Mcet No/1)atc:4/81-

Decision : NC observed that the casc has becn referred to Do'f lor commcnts. NC
decided to send a reminder to DoT to cxpcditc thc commcnts.

The case stands deferred to 28.06.2016.

Casc No.:1/2/81-ALC2/2014  ‐Party Namc:APAR
INDUSTRIItS Iン I M ITItD

Mcct No/1)atci4/81-

AI´ C2/2016
17052016

1´ ic No/1)atc:3410039725

Mcct No/1)atci4/81-

AIン C2/2016
17.05.2016

1ン iC.No/1)atc:0710104232

Status:

Dcfcrrcd

I)cfc・「 I)atei

28.06.2016

company has not bccn
to forward two scts of

HQ Filc RLA Filc

12 Decisioi:NC 6bscrved that ttphcadon on thc suttcct AA ofthc

rcccivcd as yet.卜 (C decidcd tO send thc rcrllindcr to RA,Vadodara

application at thc carlicst.

´
l｀he case stands dcfclTcd to 28.06.2016.

Case No.:4/23181-Al,C2/2015 Party Namc:AMC

20.05.2014

application not

thc cOrrcct copy

Status:

I)cfcrrcd

I)cfcr I)atci

28.062016

rcccivcd. NC again
o1- thc documcnls lor

13 Decisio., : NC observed that corrcct copy of thc
decided to direct the firm/concerned RA to provide
examination of the case.

l'he case stands deferred to28.06.2016.

14

Casc No。 :29/11/81¨Al」C2/2014 Party Namc:AIン S′FOM INDIA  Mcct No/1)atc:4/81-
LIMITED,              AIン C2/2016

1705.2016

HQ Filc RI′A「 ilc I′ ic No/1)atc:3410040368
:01/81/050/00343/AM15/       :34/24/040/00013//ヽ 4ヽ15/       16.07.2014

Decision:N(〕 observcd thatthe rcply ofthc COmpany、 vas rctrrcd
NC dccided to wait for thcir commcnts and dcfcrthc casc.

Status:

Dcfcrrcd

I)cfcr l)atc:

28062016

1o DI II for commcnts.
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′
I｀he casc stands defcrrcd to 28.06.2016.

Casc No.:3/23/81¨ AIンC2/201S Palty Namc:ANAND
TIう KNOW AII)S

HQ IrilC

15 :01/81/050/00478/ノ
Mヽ16/

HQ Filc

16 :01/81/050/00320/AM15/

HQ IrilC

:O1/81/050/00350/AM15/

HQ lrilC

:01/81/050/00316//ヽ M15/

RIン A Ir‖ c

:31/83/040/00093//ヽ M15/

1ン I MITI〕 I)

RLA F‖ e

:04/24/040/00091/ノ M`15/

I´ IMH｀ 13D

RIン A「 ilc
:04/24/040/00101/ノ M`15/

Mcct No/Datc:4/81-

AL′ C2/2016

Lic No/Date:0710106521

25.082014

4ヽcct No/1)atc:4/81-

Al´ C2/2016

Status:
Defcrred

Status:
Deferred

Defer Date:
28.06.2016

has not bccn
forward two

Status:
Defcrred

Dccision : NC obscrvcd that MSMtj deficicncy was sent to company on27.04.2016 and
no reply receivcd lrom the company. NC dccided to send a reminder and defer the case.

'l'hc casc slands dclerred to 28.06.2016.

Casc No.:6/l llSl-Al,C2/2014 Party Namc:SlllCI IllM Mcct No/Datc:4/8ト Status:
DeferredFItCHNOl´ OGHES PRIVATIt  Alン C2/2016

L´ ic No/Date:3110064619 Defer Date:

2507.2014             28.06.2016

17.05.2016

Lic.No/Date:0410159116 Defer Date:

28.072014 28.06.2016

17.05.2016

Lic.No/Date104 10159126 Defer Date:

Decision : NC observcd that thc case has bcen referred to Do'f for comments. NC
dccidcd to send a rcminder to Dol'to cxpcdile their comments and defer the case.

'l-hc casc stands dcl'crred to 28.06.2016.

Casc No.:36/ll/81-Al,C2l20l4 lrarry Narnc:[NI)O COOL McctTヾ o/1)ate:4/81- Status:
DeferredCOMPOSI′ I｀ 1〕 S PRIVΛTE    AlンC2/2016

0108.2014 28.06.2016

t; Decision: NC obscrvcd that application on thc subject AA was referrcd to C&PC for
conlmcnts. 'l'hc I)cptl. of C&PC havc discontinucd offering technical advise vide thcir
lctter No.460111712014-PC-ll datcd 07.04.2016. NC decidcd to send the application in
this casc wilh rclcvant documents to MSMIi to seek their comments and defer the case.

'l'hc casc stands dcfcrrcd to 28.06.2016.

Case No.:2/l llSl-Al,C2l20l4 Parry Narnc:'l'1'p Mcct No/Datc:4/8ト
TECHN01ン OGHtS PRIVATE  ALC2/2016
1´ IM ITI〕D             1705.2016

RIン A Irilc

:07/24/040/00170//ヽ M15/
l8 Decision : NC obscrvcd that application on thc subject AA of the company

rcceived as yet. NC decidcd to send another rcminder to RA, Bangalore to
scts of application at the carlicst.

'l'hc casc stands dcl-crrcd 1o28.06.2016.

19 Casc No.:16/23/8卜
Al′C2/2015 Party NamciCASA131ン ANCA

INDUS′「 RHtS PRIVATI]



Decision : NC observed that application on the subjcct AA of thc company has not becn
received as yet. NC decided to scnd anothcr remindcr to CLA, Dclhi to lorward two scts
of application at the earliest.

fhe case stands deferred to 28.06.2016.

Mcct No/1)atci4/81-

Alン C2/2016
1705.2016

HQ F‖ e                RIン A「Hc               Iン ic No/Datc:0410159708 Defchr Datc:
:01/81/050/00485/AM16/      :04/24/040/00199/AM15/      11 11.2014             28062016
20 Dctision:ヽ

ё obζcttcd that MSME acicicncy lcttcr was scntto company on 27.04.2016
and no reply reccived frolln the company.  NC dccidcd tO scnd a rcmindcr and dctr thc

case.

‐1｀ hc casc stands dcfclTcd to 28.06.2016.

12.09.2014

Case No.:10/23/81-A LC2/2015 Party Namc:URI〕 THANE
EIッAS′ I｀ OMIうRS

Case No。 :15/23/81‐ ALC2/2015 Palty Name:1´ M WIND      Mcct No/1)atci4/8ト
POWI]R BIン ADES(INDIA)  AIンC2/2016
PV 「́ .1ン
´
FI)                  17.05.2016

HQ File

:01/81/050/00490/ノ Mヽ16/

HQ Filc

:01/81/050/00491/AM16/

IンIMITED

RLA「 ilc
:05/23/040/00243/AM15/

Rlン A Iri!c

:07/24/040/00276//ヽ M15/

Party Namc:Iッ M WIND
POWI]R BLフ AI)I〕S(INDIA)
PVT.I´TD

RLA Irilc

:07/24/040/00323/AM15/

17.05.2016

1ンiC No/Datc:051039111l  Dcfcr Datc:

28.06.2016

Status:
Deferred

Status:
Deferrcd

I´ ic.No/1)atci071 01 06979  1)cfcr I)atc:

14.l12014             28.062016

Status:

1)cfcrrcd

I)crc・ rI)atci

28062016

to DI II for commcnls.

zt Decision : NC observed that application on thc subject AA was referred to C&PC for
comments. The Deptt. of C&PC havc discontinucd olfcring tcchnical advisc vidc thcir
letter No.460lllllz)l4-PC-II dated 07.04.2016. NC dccided to scnd thc application ir-r

this case with relevant documents to MSMIj to scck thcir commcnts and delcr thc casc.

The case stands deferred to 28.06.2016.

Case No.:35/17/81-ALC2/2014 Party Namc:Alン S′ l｀OM INDIA Mcct No/Datc:4/81-
Iン IMITED,             Al´ C2/2016

17052016

HQ Filc RI´ A Irilc 1´ic No/1)atc:3410040713

22 :01/81/050/00570/AM15/       :34/24/040/00214/ノ ヽヽ 415/       24 11.2014

Decision:N(〕 obscrvcd thatthc reply ofthc Coinpany was rcicrcd

NC dccidcd to wait forthcir commcnts and dcferthc casc.

′
「 hc casc stands dcfclTcd t0 28.06.2016.

ICase No.:56/17/81‐ ALC2/2014

231

1HQ File
:01/81/050/00591/AM15/

∠塾名/

Mcet No/1)atc:4/81‐

ALンC2/2016
1705.2016

Status:
I)efcrrcd

1´ ic No/1)ate:0710107176  1)cfcr I)atc:

12.12.2014             28.062016

fi:i):a '15+161
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Decision : NC obscrvcd that application on the subject AA was referred to C&PC for
commcnts. 'l'hc l)cptt. of C&PC have discontinued offering technical advise vide their
lcttcr No.460111712014-PC-ll dated 07.04.2016. NC decidcd to send the application in
this casc with rclcvant documcnts 1o MSME to seck their comments and defer the case.

'l'hc casc stands dcferrcd 1o28.06.2016.

Casc No.:13/23/81-Alノ C2/2015 Party Namc:M ItTI〕 NI]REl´TD.Mect No/Datc:4/8ト
AI´C2/2016
1705.2016

HQ「 ilC
:01/81/050/00488/AM16/

Casc No。 :26/17/81-AIJC2/2014 Party Namc:MAK CONTROlン S McctNo/Date14/8ト
AND SYS′ I｀ 1]MS PVTIン TD.  Alン C2/2016

17.05.2016

Status:
Deferred

24 Dccision : NC obscrved thal MSMII deficiency lctter was issued to the company,
howcver, no reply receivcd from company till date. NC decided to send a reminder
company and dcler thc case.

'l'hc casc stands dcfcrrcd to 28.06.2016.

RIン A Filc

:05/24/040/00423/AM15/

RI′A「 ilc
:32/21/040/00162/AN415/

Iン

′

H)● ,

RI´ A rilc

:05/24/040/00494/AM15/

l´ IM H｀ 1:D

RIン A Ililc

1ン ic.No/Date:0510392478 Dcfcr Datc:

18.12.2014             28.06.2016

Status:
Deferred

HQ「 ile

25 :01/81/050/00561/ノ Mヽ15/

HQ「 ilC
:O1/81/050/00487//ヽ M16/

HQ IrilC

Dccision : NC obscrvcd that the reply of the firm has been referred to DoT for comments.
NC decided to wait lor their comments and delcr the case.

'l'lrc case stands dcfcrrcd to 28.06.2016.

Case No.: 12/23181-Al,C2l20l5 Pa(y Namc:SI llVA Mcct No/1)atc:4/81- Status:
DeferredSTΛ INI´ I〕 SS STI]I〕 1ン PVT    Al.C2/2016

Lic.No/1)atc:3210077400  1)efer Datc:

21.01.2015             28.06.2016

17052016

1´ ic No/Date:0510393139 Defer Datc:

17.05.2016

Lic.No/Datc:0710107977 Dcfer Datc:

11.02.2015 28.062016
26 

Dccision : NC obscrvcd that application on thc subject AA of the company has not been
rcccived as yct. NC decidcd to send another rcminder to CLA, Delhi to forward two sets
of application al thc carlicst.

'l'hc casc slands dclcrrcd to 28.06.2016.

Case No.:8/5181-Al,C2l20l5 Parlv Namc:lllcn L NSII Mcct No/1)atc:4/81‐ Status:
Deferredlll.1〕 CTRONICS PRIVA′ II:   Al´ C2/2016

:01/81/050/00108/ノ Mヽ16/      :07/24/040/00487/AM15/      3103.2015             28.06.2016

1)ccision:NC obscrvcd that I)citY vidc thcir icttcr No.17(32)/2015 dated 09.03.2016 has

rcqucstcd「lrn■ lo dcputc tcchnical rcprcscntativc for discussion.´ 1｀cchnical rcprcscntativc

Arnl had discussion with I)eitY and comlllents arc awaited.NC decidcd to wait for the

叫

7



comments and defer the case.

The case stands deferred to 28.06.2016.

Case No.:7/5181-ALC2/2015 Parry Name:TAT'A powllR Mcct No/Darc:4/g l-
SOI-AR SYSI'IIMS I,]'D. AI.C2I2OI6

17.05.20t6

つ
乙

HQ File

28 :01/81/050/00107/ノ Mヽ16/

HQ File

:01/81/050/00482/AM16/

Dccls10n : NC obscrved

comments.NC decided to

Case No。 :9/5/81‐ ALC2/2015

HQ File

:01/81/050/00109/AM16/

31 beciζ
16n iNC decidcd tO

of thc O/o DC(MSME)
cncloscd).

that thc rcply of thc firrn has bccn rcl'crrcd to
wait lor their commcnts and defcr thc casc.

Decision:NC obscrved that casc was rctrrcd tO MNRI]for cOmmcnts.NC
scnd a rcrllinder tO MNRE to cxpcditc thcir cOllninents and dcfcr thc casc.

1｀he casc stands dcfclTed t0 28.06.2016.

Case No.:7/23/81-A LC2/2015 Party Name三 DIANA METAlン S Mcct No/1)atc:4/81‐
Al´ C2/2016
17.05.2016

1ンic No/1)atc:0410160412

16.04.2015

RIン A「 ilc
:07/24/040/00470/AM15/

RLA Filc

:04/24/040/00002/AM16/

RLA Filc

:08/24/040/00020/AM16/

Party Namc:BINDAI´

SMElッ
′
I｀ lNG PVTIン TD

RLΛ F‖ c

:05/23/040/00006/AM16/

Lic.No/1)atc:0710108018

15.042015

Status:

Dcfcrrcd

I)cfthr I)atcl

2806.2016

dccidcd tO

Status:

Dcfcrrcd

I)cibr l)atc:

28.062016

MSMI]fOr

Status:
Dcfcrrcd

The case stands deferred to 28.06.2016.

caseNo.:8/23181-ALC2l20l5 PartyName:RATNAMANt MectNo/Datc:4tgt-
METAI,S & TUUtis l.lMll'l1D At.C2/20t6

11.05.20t6

HQ File

:01/81/050/00483/AM16/
I′ ic.No/1)atc:0810135077  DcFcbr I)atc:

2204.2015             2806.2016
30 Decision : NC observed that DIPP dcficiency lcttcr scnt to company on 11.03.2016 and

reminder sent on 27.04.2016. NC decided to wait for the rcply of thc company and dcler
the case.

The case stands deferred to 28.06.2016.

Mcct No/Datc:4/8卜      Approvcd
AIンC2/2016          .
17.05.2016

1ン iC No/1)atc:o510393999

27.04.2015

ratify thc norms lbr thc above AA as pcr the writlcn comnlcnts
vide U.O. Notc No.30(183)/15-Mti darcd 11.05.2016 (Ctopy

RA to take suitable consequential action accordingly.

32 Case No.:37/8/81-A LC2/2015 Pafty Name:L & 1- Nlcct No/1)atci4/81- Status:

8
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HYDROCARBON AL′ C2/2016 Deferred
I〕NGINEERING l′ IMH｀ ED   17.05.2016

HQ「ile               RI´ A Ir‖ c              Lic.No/Date:0310795786 ‐Dcfer Date:
:01/81/050/00181/AM16/       :03/95/040/01064/ノ Mヽ15/       08.05.2015              28.06.2016

1)ccision:卜(C obscrvcd that rcply of company rcccivcd and same is being sent to DIPP.

NC dccidcd to、 〃ait for thc colllinCnts and dcfcr thc casc.

′
l｀hc casc stands dcfclTcd lo 28.06.2016.

Casc No.:27/8/81-AI′ C2/2015 Palty Nalllc:HICALン NSI] Mcct No/Date:4/8ト Status:
DeferredI〕 1´1lCTRONICS PRIVATI]  ALC2/2016

28.06.2016

3l Dccision:NCobscrvcdthatDcitYvidcthcirlctterNo.lT(32)l20l5dated03.03.2016has
rcqucstcd firm to dcputc tcchnical rcpresentative for discussion. fechnical rcpresentative
firrn had discussion with DcitY and commcnts are awaited. NC dccided to wait for the
comments and dcl'er the case.

'l'hc casc stands dcfcrrcd to 28.06.2016.

HQ Filc

:01/81/050/00171/ノ Mヽ16/

I´ IMITItD

RIンA「 ilc
:07/24/040/00057/ノヽヽ 416/

RIン A「 ilc
:0_5/24/040/00094//ヽ M16/

RI´ AI↑ ilc

:05/24/040/00097/ノ Mヽ16/

17.05.2016

1′ ic No/Date:0710108272 1Defer Date:

27.05.2015

Status:
Dcferrcd

1´ ic.No/Date:0510394455 1Defer Date:

04.06.2015             28.06.2016

Status:
Deferred

:+ Dccision : NC obscrved that application on thc subjcct AA was referred to C&pC for
oommcnts. 'l'hc I)cptt. of C&PC havc discontinued offering technical advise vide their
lcttcr No.460111712014-PC-ll datcd 07.04-2016. NC decidcd to send the application in
this casc with rclcvant documcnls to MSMI] to seek their commcnts and defer the case.

'l'hc casc stands dcfcrrcd to 28.06.2016.

Casc No。 :44/8/81-Al」 C2/2015 Party Name:MOTHERSON   Meet No/Date:4/81-
SUMISYSTI]MSIン TI)● ,     ALC2/2016

17.05.2016

HQ「 ilC
:01/81/050/00188/ノ ン`116/

Casc No.:45/8/81-AIyC2/2015  Party Namc:MOTHERSON   Mcct No/Datc:4/8ト
SUヽ41 SYSTItMS I´ TD,     ALC2/2016

17.052016

HQ「 ilC
:01/81/050/00189/ノ Mヽ16/

lフ ic.No/Date:0510394456  Defer Datc:

0406.2015 28062016

:s Decision : NC obscrvcd that application on the subject AA was referred to C&PC lor
comments. 'l'he I)cptt. of C&PC have discontinued offering technical advise. NC decided
to scnd the application with rclcvant documents to MSMII to seek their comments and
dcfcr thc casc.

'l'lrc casc stands dclcrrcd to 28.06.2016.

Casc No.:26/8/81-AIッ C2/2015  Pany Nainc:ZENI´ FH
36                    PRI〕 CIS10N PVT l′ TD.,

Mcct No/1)ate:4/81-

Alン C2/2016
1705.2016

Status:
Defe rred

儀難票紺 F
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Decision : NC observed that reply of thc firm rcferred to MSMII lor commcnts. NC
decided to wait for their comments and dcfcr thc case.

The case stands deferred to 28.06.2016.

HQ File

:01/81/050/00170/AM16/

HQ File

i01/81/050/00481/AM16/

HQ Filc

:01/81/050/00147/AM16/

RLA F‖ c

:07/24/040/00080/ノ M`16/

RLA File

:08/24/040/00092/AM16/

RLA FHc
:34/24/040/00332/ノ Mヽi5/

Iン ic.No/1)atci0710108374  Dclor l)atc:

16.062015             28.06.2016

Casc No。 :6/23/81-ALC2/2015 Party Namci」 AINSON
CABLESINDIA PVT l.TD

Mcct No/1)atc:4/81-

ALC2/2016
17.05.2016

Mcct No/Datc:4/8ト

Al_C2/2016

1705.2016

Stal us:
I)efcrred

IンiC.No/1)atc:081013561l Dctr Datc:

03.072015             28.062016
37 

Decision : NC observed that DIPP deficicncy lettcr scnt to company on 11.03.2016 and
reminder sent on 27.04.2016. NC decidcd to wait lor thc rcply of thc company and dclcr
the case.

'fhe case stands deferred to 28.06.2016.

Casc No.:3/8/81-ALC2/2015  Party Name:APAR
INDUSTRII〕 SIン IMll｀ lED

Status:
Dcfcrrcd

38 Decision : NC observed that RA, Vadodara's vicw was sought in thc instant casc bclorc
taking the decision. No response rcccivcd from Ii.A concerncd rcccivcd till datc. NC
decided to send a reminder and defer the case.

'l'he case stands deferred to 28.06.2016.

lン ic.No/1)atc:3410041389  Dcfcr I)atc:

2107.2015             28062016

Status:

I)cfcrrcd

Dcたr Datcl

28.06.2016

as pcr advisc of thc

Case No.:11/23/81-ALC2/2015 Party Name:TBEA ENI〕 RGY  Mcct No/Datc:4/8ト

(lNDIA)PRIVAT13 1ン IMI′I｀ ItD AI′ C2/2016
1705.2016

HQ「 ile RIン A Filc I′ ic.No/1)atci3410041397

:01/81/050/00486/AM16/       :34/24/040/00123/AM16/       23.07.2015

Decision:NC decided to scnd a lcttcr to flrln to sub■ lit information
39 rcprcscntativc DHI as under:

Brief design calculation for core and coil dimensions starting lrom Il.P Rating (KVA,
KV).

The case stands deferred to 28.06.2016.

Case No.:10/14/81¨ ALC2/2015

HQ File

:01/81/050/00275/AM16/

Party Namc:TOSHIBA
TRANSMISS10N&
DISTRH〕 UT10N SYS′ I｀ IじMS

RIン A Filc

:09/24/040/00209/ノ Mヽ16/

Mcct No/Datc:4/8ト

Al′C2/2016
17.05.2016

Status:
I)cfcrrcd

Iン iC●No/1)atc:0910062433  1)cibr I)atc:

03.08.2015             2806.2016

40



Dccision :NC observcd that reply of thc company was referred to DI{l for comments. NC
dccidcd to wait lor lhcir cornmcnts and dcler the casc.

'l'hc casc stands deferrcd to 28.06.2016.

41

Casc No.:6/14/81-AIフ C2/2015 Pany Namc:GIン AZIUM
I'ACAI)ItS PRIVATI:

Iン IMl´ I｀ I〕 I)

RIン A「 ilc

Casc No.:14/17/81-Al」 C2/2015 Pany Nalllc:COSMO

「
ERRI′ I｀ [〕S LTD,

Mcct No/Datc:4/8ト

Al´ C2/2016
17.05.2016

Lic.No/Date:3110065618

03.092015

MSⅣIE lbr commcnts.NC

Status:
Deferred

Defer Date:
28.06.20t6

decided to

HQ IrilC

:01/81/050/00271/AM16/      :31/83/040/00067/AN416/

1)ccision:NC obscrvcd that casc、 Ⅳas rcfcrrcd to

wait for thcir conllllcntS and dcfctr thc casc.

′
1｀hc case stands dctrrcd to 28.06.2016.

Casc No.:18/17/81-AI“ C2/2015 Pany Namc:JINDAL SAW    IMcct No/Datc:4/8ト
1′TD                 Alン C2/2016

17.05.2016

HQ「 ilC RIンA「 ilc Lic.No/Datc:0510395537  Defcr Date:

04.09.2015             28.06.2016:01/81/050/00341//ヽ M16/       105/23/040/00229/ノ Mヽ16/
42 l)ecision : NC obscrvcd that hard copy application of thc subject AA has not been

rcccivcd lrom thc concerncd RA. NC dccidcd to send a reminder to concemed RA to
lorward thc copy ol'application lor cxamination and defer thc casc.

'l'hc casc stands dcfcrrcd to 28.06.2016.

Casc No.:6/17/81-Al」 C2/2015  Party Namc:Z′ IVF INDIA      Mect No/Date:4/8卜      Status:
PRIVATIt lン IMITED       Alン C2/2016         Dcferrcd

17.052016

HQ「 ilC RIンA「 Hc lン iC●No/Date:0410161005 Defer Datc:
:01/81/050/00329/AM16/      :04/24/040/00134/AⅣ l16/      10.09.2015 28.062016
43 1)ccision :lヽ

C obscrvcd that DcitY dcflcicncy lcttcr datcd 16.02.2016 、vas sent to flrm
foHo、vcd with a rcrnindcr datcd 27.04.2016.NC dccidcd to、 vait for thc rcply of thc flrm

and dcfctr thc casc.

′
I｀hc casc stands dctrrcd to 28.06.2016.

Status:
Deferred

Status:
Deferrcd

Mcct No/Datc:4/8ト

AlッC2/2016
17.05.2016

HQ「 ilC RIンA「 ilc Lン ic.No/Date:2210015312  Defer Date:
:01/81/050/00337/ノ ル`116/      :22/24/040/00039/ノ Mヽ16/      17.09.2015 2806.2016

44 Decision : NC obscrvcd that MSME dcficicncy lctter dated 12.02.2016 was sent to
company followcd with a remindcr datcd 27 .04.2016. NC dccided to wait for the reply of
tl-rc company and dclcr the casc.

'l'hc case stands defcrrcd to 28.06.2016.
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Case No.: I 6/17 /81-ALC2/2015 Party Narnc:l'l'P Mcet No/Datc:4181- Approvcd
ELECTRONICS PRIVATE   Alン C2/2016
LTD                   17.052016

HQ File                RLA Filc               I′ ic.No/1)atc:0510395759 1
:01/81/050/00339/AM16/      :05/23/040/00280/AM16/      29.09.2015

Decision:NC dccided to ratify the norms forthc above AA as pcr thc writtcn commcnts

ofthe DIPP vide their UO No.12/39/2016-TSW/45 datcd 17.05.2016 as undcr:

1. Net wcight of cxport product rnay bc spcciflcd as 1364.1l Kgs.

2.Quantity of impo■ itcm at Sl.No.l may bc dlowcd as applbd fOri.c.999.9 Kgs.

inclusive of loA wastage.

Quantity of import item at Sl. No.2 may be allowed as applied for i.e. 63640.5
Meters inclusive of 1.5%o wastagc.

Quantity of import item at Sl .No. 3 may be allowed as applied for i.c. 23.45 Kgs.
inclusive of 1.5%o wastage.

IRA rnay takc suitablc conscqucntial action accOrdingly.

Case No.:2/23/81-ALC2/2015 Party NameiCOSMO       Mect No/Datci4/8卜      status:
FERRITES LTD。 ,         ALC2/2016         ‐Dcfcrrcd

17.052016

HQ File               lRLA File               l′ ic.No/Datc:2210015383 1Dcfctr Datc:
:01/81/050/00477/ノ Mヽ16/       :22/24/040/00084/AM16/       18.122015              28.062016
46 Dι
tisi61:ヽこ6もζcんさdi五五t MsMЁ dcicた ncy lcttcr datcd 07.03.2016 was scnt to
company fo1lowcd with a rcminder datcd 27.04.2016.卜 」C dccidcd to、 vait for thc rcply of

the company and defcrthc casc.

The case stands dcfclTcd to 28.06。 2016.

Case No.:22/23/81-ALC2/2015 Party NamciRATNAVEER   Mcct No/1)atc:4/8卜      Status:
STAINlン ESS PRODUCTS    AL´ C2/2016          Dcfcrrcd

う
Ｄ

4.

47.:01/81/050/00497/AM16/       :34/24/040/00154/AM16/       3012.2015              28062016

Decision:NC observed that E)IPP dcflciency lcttcr scnt to flrin on 27.04.2016,reply ofthc

flrm awaitcdo NC decidcd to send a rcIInindcr to flrlll and dctr the casc.

´
Fhe casc stands defcrred lo 28.06.2016.

Case No.:23/23/81-ALC2/2015 Parり Nainc:RATNAVEER   Mcct No/1)atc:4/8卜     Status:
STAINIン ESS PRODUCTS    AIン C2/2016         1Dcfcrrcd

HQ Filc

HQ Filc

(PVT)LTD,

RI´ A Filc

(PVT)I´ TD,

RIン A Filc

17.05.2016             .

Iン ic.No/Datc:3410041770  Dcfcr Datc

17.05.2016

1ン ic.No/Datc:3410041771  1)cたrI)atc:
48 :O1/81/050/00498/ノ Mヽ16/      :34/24/040/00169//ヽ M15/      30.12.2015 2806.2016

Decision: NC observed that DIPP deficiency lettcr sent to firm on 27.04.2016, rcply of
the firm awaited. NC decidcd to send a rcminder to firm and dcl'cr thc casc.

C,
Iir .
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′
1｀hc case stands dcfc・ lTcd to 28.06.2016.

Casc No.:27/23/81-ALC2/2015 Parり NamelJINDAL SAW   ‐Meet No/Date:4/81-
1ンTD                 IALC2/2016

17.05.2016

HQ IrilC

49 :01/81/050/00502//ヽ
M16/

Casc No.:24/23/81-

AIJC2/2015

HQ Irile

:01/81/050/00499/ノ Mヽ16/

1)ccision:NC dccidcd to

52 thC Wrlttcn commcnts
17.05.2016 as undcr:

RIン A Filc

:05/23/040/00395/AM16/

Pally Nalllc:SH〕CHEM
´
l｀ 1〕CHN01´OGIES PRIVATE
lッ IM11｀ ltr)

Rl′ A「 ilc
:04/24/040/00196/AM16/

1 scnd a dcrlcicncy lcttcr to

of thc I)IPP vide thcir

l´ ic No/1)atc:0510397166 Defcr Datc:

0ヽ1.01.2016 28.06.2016

Decision : NC obscrvcd that DIPP dcficiency letter sent to firm on 27.04.2016, reply of
thc firm awaitcd. NC dccidcd to send a reminder to firm and dcfcr the case.

'l'hc casc stands dcfcrrcd to 28.06.2016.

Mcet No/Date:4/81‐

Alン C2/2016
17.05.2016

Lic.No/Date:3010103692

Status:
Deferred

Status:
Deferred

I Defer Datc:
28.06.20t6

advise of the

Casc No.:21/23/81-Al′ C2/2015 Pany Namc:「 H｀13X
INDUS′「 RH]SIン TD.

HQ File RI´ A Irilc

:01/81/050/00496/ノ Mヽ16/      :30/24/040/00037/AM16/      06.012016

1)ccision:N(〕 dccidcd to scnd a lcttcr to flrlll to subnlit information as pcr
50 rcprcscntativc Of DIPP as undcr:

Inlormation in rcspcct of S.No. 3, 4, 5, 11 &l lA of Standard Deficiency Letter -

Iixporl Product wise.

'l'hc casc stands dclcrrcd 1o28.06.2016.

Casc No.:1/1/81-AI“ C2/2016 Party Namc:ARIrIN INDIA  Mcct No/Datc:4/8卜    Status:Dcferrcd
Iフ I M ITItl)             AIンC2/2016

17.05.2016

HQ「 ilC RIン A「 ilc I′ ic.No/Date10810137489 Dcfcr Date:

22.03.2016            28.06.2016:01/81/050/00545//ヽ M16/    :08/24/040/00446/ノ Mヽ16/
5l I)ecision : NC observcd that hard copy ,application of thc subject AA has not been

rcccivcd from thc conccrncd RA. NC decided to send a rcminder to concerned RA to
lorward the copy of application for cxamination and defer the case.

'l'lrc casc stands deferrcd lo 28.06.2016.

Meet No/Date:4/81‐

Alノ C2/2016
17.05.2016

Status:Case
Deferred

1ン iC●No/Datc:0410161430 Dcfcar Datc:

15.122015 28.06.2016

flrm to subnlit thc information as pcr

UO No.12/39/2016‐
´
I｀SW/52 datcd

1. I.cngth ol'cablcs in Solar Cable Asscmbly Configuration-l (Exporl item at Sl. No. 1)

& Solar Cablc Asscmbly Configuration-2 (trxport item at Sl. No. 2) .
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2. Conductor size of cablcs in export items at Sl. No. | & 2.
3. Basis for the quantities of import itcms at Sl. No. 2to 5, suppo(ed by assembly

drawings / diagrams of the resultant products showing placcmcnt and usagc of items
4. Bifurcated quantities of components to bc accountcd for in thc rcsultant products and

the requirement of componcnts as sparcs, if any

The case stands deferred to 2g.06.2UA.

Casc No.:25/23/81¨

ALC2/2015

HQ File

Casc No.:1/17/81-

ALC2/2015

HQ File

TECHNOlン OGIES
PRIVATllIン IMITI:〕 D

RIン A Filc

TRANSFORMERS
PVT.1.TD.,

RLA Filc

Al´ C2/2016
17.05.2016

Lic.No/1)atc:0410161439

Approved

Status:Casc

I)cfcrrcd

Dcfcr Datc:

28.062016

AA has not becn
conccrncd RA to

Party Name:SIECHIIM Meer No/Dare:4lgl-

:01/81/050/00500/AM16/   :04/24/040/00202/AM16/    17.12.2015

Decision:NC decidcd 10 ratify thc norms forthc abOvc AA as pcrthc writtcn cOmmcnts

53 ofthc E)IPP vidcthcir UO No.12/39/2016-1｀ SW/53 datcd 17.05.2016 as undcr:

1.Quantity ofimpo■ itcm at SI.No.l may bc a1lowcd as applicd fo■ i.c.15131.25
Kgs. taking clue frOm Enginccring′

I｀ablc 5.

RA rnay take suitable cOnscqucntial actiOn accOrdingly.

Party Namc:JST STItSAIン IT  MCCt No/1)atc:4/8ト

ALC2/2016
1705.2016

1′ ic.No/1)ate:2210015342
;01/81/050/00324lAMt6l :22/24t040t000s2/AMt6t 02.1 1.2015

54 Decision : NC observed that hard copy application of the sub.icct
received from the conccrned RA. NC dccidcd to scnd a rcmindcr to
forward the copy of application for examination and delcr thc casc.

'I'he case stands deferred to 28.06_2016.

Offlinc Agcnda Mccting No.04/81 datcd 17.05。 2016

M/s.Carc10 Tcchnical Plastics(P)Iン td●

F.No.01/81/162/0043/AM'14/1)ES― II~~~~
RA Filc No.1/02/2010:I]()l」 :CSI]Z/

Rcqucst Of M/s.Cttc10 Tcchnical Plastics(P)Iン td.
(100%Eou) forwardcd by Dcvelopmcnr commissioncr scllz

Ilangalorc
Ilangalorc

lor llxation of norms.
Decision: NC observed that application on thi iuU.;""t an *as-rcfcrrca tJeApC foiiommcnts.
The Deptt. of C&PC have discontinucd offering tcchnical advisc vi<ic thcir lcttcr
No'4601 I 17l2\l4-PC-ll dated 07 .04.2016. NC dccided to scnd thc applicarion in this casc wilir
relevant documents to MSMII to scck their commcnts and del'cr thc ca.sc.
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Case No. AR
Mecting No. 04/81

Datcd:-17.05.2016

Subject:

fhe case stand dcfclTed t0 28.06.2016.

Sl.No.106
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M/s. McCom Industrics (lndia) Private Limited
Irilc No.01/81/50/00447/AM14/DI〕 S.H

RA lrilc No.03/95/040/00616/AⅣl14

Sl.No.107

Case No. AI{

vseqLeJg.q4lr 1

I)atcd:- 17.05.2016
Subjccl: Rcqucst for ratiflcation of norllls in respect of Advancc Authorization

No.0310756576 datcd Ol.11.2013.

Dccision: NC obscrvcd ihai car" *iilc-fcrrea ro vtslvttXor corm to wait for
thcir commcnts and dcler thc casc.

l'hc casc stands dcfcrrcd to 28.06.2016.

Sl.No.108

eise No. an Vfs. Na.ayanlffi
Ⅳlcctin8 No.04/81

1)atcdi-17.05.2016

Irilc No.01/81/050/971/AM07/DES.H

Iし Iヽ「 ilc]ヽ o.34/24/040/00179/AM07
.irUjcct Modiflcation of flxcd norms in rcspcct of Advancc Authorization No.

3410017503 datcd 28.11.2006

Dccision: NC obscrvcd that thc reply of the firm has been referred to DHI for comments. NC
dccidcd to wait lor thcir commcnts and dcfcr thc casc.

|

|_11■望壼登tandS dCtHcd to 28.06.2016

ⅣIcctin8 No.04/81

1)atcd:-1705.2016
「
ilc No.01/81/50/227/Aヽ 414/DI〕 S.H

Subject:

Dccision: NC obscrvcd that the rcply of thc firm has been referred to DIII for comments. NC
dccidcd 1o wait lor thcir commcnts and dcfcr thc case.

[三唾 理

…

岬 卿

Casc No. AR
vt"glr4s_Ng. 01&t_
I)atcd:-17.05.2016

Subjcct: Modification/Amcndmcnt of ratified norms in respect of Advancc
Authorization No. 041 01 45237 dated I 7 .04.2013.

I)ccision: NC notcd that I)III Dcflcicncy lcttcr was issucd to thc company on 01.02.2016

Ibllowcd by remindcr dated I 1.03.2016. Since, no reply was reccived from the company despite
rcmindcr, thc committce dccidcd to rcject thc case with dircction to company to pay customs
duty & applicablc intercst for tlODC.

I{A may takc suitablc conscqucntial action accordi

RA lrilc]ヽ o.04/24/040/00069/AM14
Ratiflcation Of norms in respcct of Advancc Authorization No.
0410147963 datcd 15.07.2013

M/s. 'l'oshiba JSW Powcr Systems Privatc I-imited
Ifilc lヽ0.01/81/050/060/AM14

RA lfilc lヽ o.04/24/040/00014/AM14

―                                                                                                                                                                                                       |

″

‐

             ヽ
子
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ヽ
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M/s. Lcitwind Shriram Manufacturing Limited

SI.No.111

4



Meeting No. 04/81
Datcd:-17.05.2016

M/s.Minox Mctal PHvatc I」mitcd

File No.01/81/50/00011/AⅣlll
RA「ilc No.07/24/040/00008/AMll
Modification/Amcndmcnt ol ratin"a norrns in rcsncct- o1. Advarin rcspcct ol｀  Advancc
AuthorizatiOn lヽ O.0710070925 datcd13.04.2010.

NC decided to modify thc norms for the abovc nn ai pcr thc *iitt.n comments of thc
their llo No.2(22)12015-TD datcd I 1.04.2016 (copy cncloscd).

I{A ma take suitable co uential action accordin

No.112

M/s.Minox MctalI)rivatc Iノ illlitcd

File No.01/81/50/00432/AM10

RA File No.07/24/040/00391/AM10

ModificatiorvAmendmcnt of ratiircd noirn, in rcspcct o[ Advancc
Authorization No. 0710069470 darcd 19.01 .201 0.

,d;Trh; j

Mos vide their Uo No.2(22)12015-'fD datcd tt.o4.zot6 (copy encloscd). I
I

RA ma take suitable action accordin

Sl.No.113

M/s.「 inolcx Cablcs Iノ irllitcd

Filc No.01/81/162/00515/AM13/

RA Filc No.31/80/040/00104/AⅣ 102

Decision:
MoS vide

Decision:
l)ol'vide

Modification/Amendmcnt of rarificd norms in i".ipc-i
Authorization No. 3 I 10004038 darcd I 1.06.2001.

o1- Advancc

commcnts of thcNC decided to modify the norms for thc above-AA-as per th. *iitt"n
their ID No.l5-01/2015 dated 28.03.2016 (copy enclosed).

RAm take suitable ucntial action accordi

No.114
M/s.Asiatic ElcctttiCal&SWitchgear Pr市 atc Iン imitcd

Filc No.01/81/50/271/AM10/

RA File No.05/23/040/00058/AM10

Modification/Anrcndnrcnt ol' ratificd ,',or,',.,,; in rcsDcct of Advarpcct of Advancc
AuthorizatiOn No.0510251101 datcd 16.10.2009.

Decision:NC Obscrvcd that casc wag canicr rcfc・ 扇3百 1。 I万百
~for commcniζ

:iDIIi llas ibitttinlormcd
that casc relates tOヽ 4sヽ/1E.NC dccidcd tO fOrward thc application tO ⅣISヽ/11〕 fOr thcir corllrllcnts
and delcr the casc.

'fhe case stands deferred to 2g.06.2016

M/s.Gravita lndia Iッ illlitcd

Filc No.01/81/050/00313/AM15/
RA 
「
ile No.13/24/040/00014/AM15/

「
「

刊

コ

∃

ffiin i4-r3-1q
\/l5l'1: ) i{i-,ir'r,^ f!

f.. i .,.,(-: i:..,,
F! ,r r':,. -..-a:....i_' ':

U-r, .-. "".1;.,,

dtrl-
t-i,'.

Case No. AR
Mecting No.04/81

I)ated:_17.05.2016

Casc No. AR
Mceting No.04/81

Datcd:… 17.05.2016

Mccting No.04/81

Datcd:-17.05.2016

Subject:

Case No. AR
Meeting No. 04/81
I)atcd:_17.05.2016
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SuliCCt:      |「 ixation of norms in respect ofAA No.1310047400 datcd 17.06.2014.
Dccision:NC dccidcd to ratiャ thC nOrms brthc abovc AA as pcrthc writtcn commcnts ofthc

MSMI〕 vidc thcir H)No30(154)/16-MI]datcd 17.05.2016(copy Cnc10scd).

ItA may lakc suitablc conscqucntial action accordingly

M/s.Sumi Mothcrson lnnovat市 c Enginccring Limited
―

  
― ―

― ― ― ― ― ― ―
― ― ― ―

―

―
― -1-― ― ―

I Irilc lヽo. 01/81/050/00376/AMl1/

IIし lヽfilc No.05/24/040/00460/AM10/
↓

|ixation olnorms in respcct of Advancc Authorization No. 0510258719

_  _|latCd 17.02.2010.
Dccision:N(〕 obscrvcd that application On thc suttcCt AA was rcfcrrcd to C&PC for comments.
'l'hc Dcptt. ol C&l']C havc discontinucd olfcring technical advise vidc thcir lcttcr
No.460111712014-I'C-ll datcd 07.04.2016. NC dccided 1o send thc application in this case with
relcvanl documcnts to MSMIr to scck thcir commcnts and defer the casc.

'l'hc casg_stands dcfcrrcd to 28.06.2016.

|「ilc No.01/81/050/00464/AMl1/

I RA可■雨 6而面 o40Ю026VAMlν
1面aiflcation/alnchndmcnt of rati■ cd norms in respcct of Advancc
l Authorization No.0710074776 datcd 12.10.2010.

I)ecision: N(l obscrvcd that casc was rclcrrcd to l)lll noi **mcntr rE
thcir commcnts and dclcr thc casc.

l'hc casc slands dclcrrcd to 28.06.2016.

I IIIc No.01/81/050/00558/AM15/

IRAI「ilc No.03/95/040/00780/AM15/

「M3dilication/alllclldln3nt of ratincd norms in rcspcct Of Advancc
1 Anthollz.atlon N9 0310792255 datcd 22.12.2014.

I)ecision: NC notcd that I)IPP ticl-rcicncy lcticr was iisuca to the.om-p*y on Ot.Oz)OtO
lbllowcd by remindcr datcd I 1.03.2016. Since, no reply was received lrom the company despite
rcmindcr. thc Norms Committcc dccidcd to rejcct the case with direction to company to pay
clrstoms duty & applicable intcrcst Ibr IiODC.

I{A may takc suitablc conscqucntial action accordingly.

M/s. Shrcc-.li Powcrlincs
lrilc lヽo. 01/81/050/00429/AⅣl14/

1tノヽlrilc lヽ o.03/95/040/00420/AM14/

1rixation ol｀ nornls in rcspcct of Advancc

qa*er fiFigl sauul-r slNcri
w qrrrR<vrqr frqal Eiqii

o"i="ir otiiit6r c-riorit ol rorolgn Tredr---darr-;ryqq qurBilrrtrq L7
otriitEirito olir-oiat or For.lgn Tred'
qrF]lq frlrFr/ ooPtt. of commerc€

qlqrl qlYqlq/Govt. of lndla

.ro,E*Effia;{,ffi-,,.,

V\.J
Erde srwlrlk

V'NOI] KIJMAFI }<ASHYAP
Rr*u m ftm .rfttrilt

For?ign Tr.d. O.v.lopm.nt Ot I.f
frrivr qrprq qErfriTrnrq

Olroctc rai.r G+^.rcl ot Foralgn Tnaa
qt&rqpr 'irirq r DGFtt-. ot com;-alG

s!'ii i r{F. {{ fudlUd!'og €A?wen. N?w Onlh.

Authorization No.0310746451

Sl.No.117

堅 坐二19 __
I Casc No.AR



datcd 22.08.2013.

Dccision:NC notcd that DIII Dc「 lcicncy lcttcr was issucd to thc colllpany ol1 01.02.201 6 follo、 vcd by
reminder dated 11.03.2016. Since, no rcply was rcccived frorn thc company dcspitc rcmindcr, thc Norms
Cornrnittee dccided to reject thc casc with dircction to company to pay cLrstoms duty & appticablc
interest for EODC.

ILA ma take suitable uential actiorr accordin 」

120

1MA. Gameia Wind ]\r.biir". Piivat" UrlteA"--

Dccision:NC noted that DHI Dcnciency ICttcr was

reminder dated 11.03.2016. Since, no rcply was rcccivcd from thc corrpany dcspitc rcminder, thc
comrnittee decided to rejcct thc casc with dircction to comparry to pay custorns duty & applicablc
intcrest for EODC.

ucnlial action accordi

Sl.No.

RA Irilc No.:07/24/040/00413/AM10/

takcRA

Modification/amcndmcnt of ratificd nonns in rcspcct ol advancc aulhorization

l no.0710069856 ddcd 05.02.2010.             |
Dccision:NC dccidcd to moditt thC norms for thc abovc AA as pcrthc writi5n c。 1.ments ofittc M651
.′ iパ 011.Oir II∩ ＼lAつ rつっ、/っ ∩1く _´ I｀

「
ヽ月0,ハ月 1: n/4つ nlく rハハnt′ ol、ハ1^。 0月  ヽ                              |vide their UO No.2(22)12015 -'l'D dated I I .04.2016 (copy encloscd).

I{A ma takc suitable con uential action accordi ly.

122

I\rtls Jraf@ uaic f . i m i tca

111.09.2012. i

srcfcrrcd_tobttllorcomrncnt..:tcacciacotowaitfortlrcirl
I

――  ――一」
comments and deferthe case.

The case stands deferred to 28.06.2016.

M/s. Trafomec India Magnerics priuate. t-imiteA

HO lrilc No.:01/81/050/00325/AM12/

RA FHc No.:07/24/040/00258/AⅣ l12/

tti*tioil-of nor'* i,-r ,.tdatof [Aru,r.. Autllorization No.0710083779 datcd
08.11.2011.

Dccision:
cornrnents

NC obscrvcd that casc was rcft・ rrcd to I)IH for conllllcllts NC dccidcd to wait ttr their
del-er the case.

司

4ヽ/s.Trafomec lndia Magnetics Privatc I

HQ「 ilc No:01/81/050/00270/AM13/
RA Filc No.: 07/24/040/00216/AM13/

Fixation of norms in respcct of Advanc(

HO「 ilc No: 01/81/050/00270/AM13/

つ
４

―

―

「

―

―

Ｉ

Ｊ

\n--{
Hra grqrt,6-

vrtraoo l<ut/rAFt KAslHYA P
&vr qrrr< Eqrrrr qf}rryr€

Forrlqn ?r.dr O.volop6ant Ottlac,
F-|twr artqr< rrrrrfC"dfvre

Olroctcr5tr Otn.rtl of Foralgi fradi
ItFlsq 'irrtrl; D.ptt- ot commare

sYri.t ffi. <!| E-slflUdl'eq th'wod. t\law D-lhl

Case No. AR
Ⅳlccting No 04/81

Datcdi-17.05.2016

Casc No.AR

Mceting No.04/81

I)ated:-17.05.2016

Casc No.AR

Datcd:― 17.05.2016

Casc No.AR

Mcctintt No 04/81

Datcdi-17.05.2016

Subject:

18



|LI堕‐
…

dS dCtttd to 28.06.2016.

IS両
こЪTT~~lχ

庶1:霊:γ雷響弼:践属鳳::1.″努12.
respect of advance

Dccision: NC decidcd that status quo may be maintained for thc above AA as per the written
conlmcnts ofthc I)IPP vidc thcir t」 O No.12/39/2016-′ 1｀SW/124¨ノヽ/1t datcd 17.05.2016 as undcr:

1.Quanuty ofimpon itcm(Rclcvant II.R.Stcel Platcs)haS bCCn a1lowcd as 59.387M´「
Kgs.as l.30 Kg./Kg.contcnts in cxpo■ itcms aftcr taking 1/3rd recovcry frorn scrap as per

consunlption of impo■  item and scrap gcncratcd during manufacture of their export

products . Irurthcr, samc wastc is allowcd in SION C-893 lor the similar products.
I

t nn qev lq\9i!49!!9 qogry-q9gr11{-a9gt nn qey luk.j!4e!lg qonry_qUglrlttl_a$9n qqclrdins[

'l'hc I)cptt. o1' C&PC havc discontinucd oflcring technical advise vide their letter
No.460111712014-I>C-ll dalcd 07.04.2016. NC decided 1o send the application in this case with
rclcvanl documcnts to MSMIi to scck thcir comments and defer the case.

'l'hc casc stands dcfcrrcd 1o28.06.2016.

Sl.No.126

|  :|
Darcd:- 17.05.2016 j R,t t,il"No.: Oy9+IO+OIOOZOS/AMtSt

rsubjcct:

l _ l ngtqrisation No. 0310

I Dccision: NC observed that case was referred to DHI for comments. NC decided to wait for
i thcir commcnts and dclcr thc casc.

′
1｀hc casc stands dcllcrrcd to 28.06.2016.

SI No 127

託ed,Gandhidharn,Kutch,G可 arat

LM 16/DES― I1/

40/0006/Aゝ416/

\n-l
Hq 19=r* ero.ffi: x.r:?-r:yarxr\€$.,v.\e" 桑

|  二

4`/S● Iノ 4` Wind Powcr Bladcs Privatc I-imited
No.04/81 01/81/050/00473/AM15/

I)atcd:-17.05.2016

Sub.icct:

Dccision:NC obscrvcd that application on thc suttcct AA was rcfcrrcd to C&PC for commcnts.

R/t lfile lヽo.: 07/24/040/00250/AM15/

Modification/amcndment of ratificd norms in respect of advance
authorization no. 071 01 06866 datcd 20. 10.2014.



Fixation ol norms in rcspcct of advancc authorization no. 32t0002621
dated 13.01.2016 for import of non alloy stcel scrap and cxporl olnon
alloy steel bar/MS bar.

Decision: NC observed that dcficiency lctter of thc DIPP*aiscnr to compiny on4.s.zol6. tfhc

reply of the company awaited. NC decidcd to wait for the reply and dcl'cr tire casc.

'l'he case stands deferred to 28.06.2016.

Sl.No.128

Case No. AR M/s.Gallantt Mctal Iフ imitcd,Gandhidham,Kutch,G■ iarat
Mccting No. 04/81 F.No.01/81/061/00002/AM16/1)1〕 S_I1/

Dated:… 17.05.2016 KASEZ「ilc No.37/24/040/0007/AM16/
Subject: Fixation of norms in respect of advancc-;rlhoiiratio, no. :

dated 13.01.2016 for import of non alloy steel scrap and cx
alloy steel barlMS bar.

Decision: NC observed that deficiency letter of tte MoS *as sent to aompant 
"-" 

4
reply of the company awaited. NC decided to wait for thc rcply and delcr tlhc case.

'l'he case stands deferred to28.06.2016.

. 3710002622

M/s. Alstrong Enterprises India Private
F.No.01/81/050/00400/AM16/
RA Filc No,05/23/040/00272/AM16/

Modit-rcation of fixed llonrs in respect of aclvanCe zruUxxizatiorr iiu
0510396200 datcd o3.11.2015.

Decision: NC decided to ratify the norms for the abovc AA as prcr tfa fitt"- .o,"-"ff. nf tfr.
DIPP vide their Uo No.1213912016-TSw12g-LlF.datcd 1 7.05.2016 as undcr:

1. Net weights of export products at Sl. No. | &.2 may bc spccificd as 49970 Kgs. & 583g0
Kgs. respectively.
'l'hickness of Aluminium/Aluminium colour coatcd coirs in cxport
modified from 0.25 mm to 0.21 mm.
Thickness of Aluminium/Aluminium colour coatcd coils in cxport
modified from 0.50 mm to 0.46 mm.

ltcm at

No. I may bc

No. 2 rnay bc

QuantitiCS of impOrt itcms at Sl.No.1&3 may bc al10wcd as 5846.3 Kgs.cach as l.03
Kgs/Kg.cOntent in in export itelm at Sl.No.1.

Quantities of import items at Sl. No. 2 & 4 may be allowed as 12807 Kgs. each as
Kgs/ Kg. content in in export item at Sl. No. 2.

Quantity of import item at Sl. No. 5 may bc allowcd as 2100 Kgs. as
content in the export products at Sl. No. 1 & 2.

1.05 Kgs/ Kg.

7. Quantities of import items at Sl. No. 6,7 &.9 put togcthcr may bc allowcd upto 2 % ol
FOB value of exports.

8. Words "(LDPE/FIDPE) " may be deleted from thc description of imporl itcm ar Sl. No. 8 and
quantity of import item at S. No. 8 namcly, LDPII Granulcs(Virgin) may bc allowcd as
70293 Kgs. as 1.05 Kgs/ Kg. content in thc cxport products at Sl. No. I &.2.

論 賓 中 取

“
鱗
土

|                      `         |:

Clase No. AR
Mccting No.04/81

I)ated:_17.05.2016
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SI.No.129



nA ry9yl{_c_suitqblg conqcg994lla&q&lryggrdi"sty. 
I

Sl. No. 130
(';.. N,r AR

[.9!!s xe.!qs]_
Dated:- 17.05.2016
Sutriect.

|::::ユ ::;::|:i::|;ll:::;::::I:;1:|:;|::i:;;;::::|::1:;;::::

1塁生J‐ 2・ 02/24/0型/00036/AM16/

|::1lli;ら .::ら:1:S in rCSpCCt of advance authorization no.0210205904

Dccision:NC dccidcd tO ratifb7thc nOrms for thc above AA as pcr thc written comments ofthe

I)IPP vidc thcir t」 ()1ヽ ().12/39/2016-′ 1｀SW/130-A/R datcd 17.05。 2016 as undcr:

1. Words "1.l KV" may be spccificd withthc description of export items at Sl. No.
3 &.4.

2. Net wcight of cxport itcms at Sl. No. 1,2,3 & 4 may be
90.22 M'f, I 10.47 Ml' & 253.1 M'l' respcctivcly.
Quantity of import itcrn at Sl. No 1 vit.. Aluminium Wirc I{od may be allowed as
applicd lor i.c. 612.152 M'l'as 1.01 Kgs./Kg. content in export items at Sl. No. | ,2,3
& 4 taking cluc from linginccring'l'able-5.
Quantity of import itcm al Sl. No 2 viz.. Xi.PB Cornpound may be allowed as applied lor
i.c.253.955 M'l'as 1.03 Kgs./Kg. content in export items at Sl. No. I ,2,3 & 4 as
claimed by thc lirm.

I{A may takc suitablc conscqucntial action accordingly.

as 398.84 MT,

4.

Sl.No.131

孫

…

―― ―
|

M9Q拠が2pt81__
I)atcd:-17.05.2016

StiliCCt:

IRνk lrilc lヽ 0.05/24/040/00183/AM09
Modillcation/Amcndmcnt of ratificd norms in respect of Advancr
ノヽuthorization lヽ o.0510308162 datcd 16.11.2011.

that case was rcfcrred to MSME for comments. NC decided to wait for
thcir commcnts and dcl'cr thc casc.

'l'hc casc stands dclcrrcd to 28.06.2016.

M/s. Associatcd Cablcs Pvt. Ltd.
llilc No.01/81/050/00136/AⅣ l16/

RA Filc No.03/94/040/01152/AM15/

Modification/amcndmcnt of norms in rcspect of advance authorization
no.0310794761 dated 20.03.2015.

Dccision:NC dccidcd 1o maintain status quo for thc above AA and firm may bc informcd ii
pcr thc writtcn commcnts of thc I)IPP vidc thcir UO No.12/39/2016-TSW/132-A/R datcd

17.05.2016 as undcr:

1.Quantity of import itcms at

濁
)塾

主
4堕9些l

SLNo I viz.. continuous cast Coppcr Rod( 8 mm dia)(EC
二1542 Kg主■1_1・ 01≦gS/Kg.contcnt in thc ex

21

rt ltcms at

Privatc Iフ ilnitcd



No' 1 to 6 based on the-conductor w;gt t ir-tn.ir .abics.

RA may takc suitable c action accordin

Case No. .AI{

ⅣIcctinR No.04/81

Dtted:-17.05.2016

Subject:

No.
M/s. Crompton Crca-ves-t-imitcd 

- --
I tO nl" No. o t lt i iosbtooosoinM t smtls-tt
RA llilc No.03/94/040/00378/Aヽ /115

Irixation ol norms in rcspcct of advance authorization no. 0310789tt33

datcd 30.09.2014.
u".irior" Nc obserrcl that 

"ur" 
was i"aaiia to rltli lbi commcnts. NC wait lor

their commcnts and defer thc case.

The case stands deferred to 28.06.2016.

No.134
M/s. Crompton (ircavcs Limitcd
HO lrilc No.01/81/050/00048/ANl15/1)I]S― II

RA lfilc No.03/94/040/00292/AM14/

Modification of fixcd norms in rcspcct of aclvancc authorization no.

03107 677 60 datcd 24.01.201 4.

ffinoa"r,.i"n.vl.tt",to..,punyu.p"iwrittcncomtncntsofI)III
vidc UO No.3(78)/201 4-1'SW(l)) datcd 29.04.20\6(copy cncloscd).

Thc case stands deferred to 28.06.2016.

M/s. Crompton Grcavcs Limited
HO lrilC No.01/81/050/00066/ANl15/1)l]S― II

0310766731 datcd 17.01.2014.

一
〇

一
ｄ
Ｃ
一
ｄ
一
Ｃ
一
Ｃ
ｄ

「

「

刊

コ

ー

ー

Decision: NC observcd that casc was rcfcrrcd to DIII
thcir comments and dcfer thc case.

The case stands deferred to 28.06.2016.

1br

'crrcci to C&l'>C lbr comntcttts.
aclvisc vidc
pplicatior-r in
SC.

thcir lcltcr
this casc witl-r

Case No. AR
Mccting No.04/81

I)atcd:-17.05.2016

Sub.iect:

SI.No.135
Casc No.AR
Mceting No. 04/81
Datcd:-17.05.2016

Sl.No.136

Casc No.AR M/s. Delphi Conncction Systcms Privatc Limi

Mcctins No. 04/81 lギ.No.01/81/050/00103/AM16

Datcd:-17.05.2016 RA 
「
ilc lゞ o。 10/24/040/00135/AⅣl15

Suhject: Fixation of norms in rcspcct ol advanoc au

dated 25.03.2015.
Decision: NC observcd that application on thc subjcct AA was rel-crrc

The Deptt. of C&PC havc discontinucd oflcring tcchnical
No.460111712014-PC-II datcd 07.04.2016. NC dccidcd to scnd thc a1

relevant documents to MSME to scek thcir commcnls and dcl'cr thc ca

`′

〕′
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ItA File No.03/94/040/00391/AM14/

Modification of fixcd norms in rcspcct ol advancc authoriz.ation no.
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'l.hc c_qqe q!4q{s deferrcd to 28.06.2016.

I)ecision: NC dccided to scnd deficicncy lettcr to company as per written comments of DIPP
tlO No.1213912016-'l'SW/137-AlR dated I 7 .05.2016 as under:

'l'hcrc is no application in ANF and firm may bc asked 1o submit the following details:

1. Inlormation in rcspcct of Sl. No. 3,4,5,6
producl wisc.

2. A copy of MSMII-DI, Coimbatorc rcport
manufaclure o1' I{ASP bladcs.

& 11 of Standard Deficiency Format, export

for fixation of wastage report for the

'l'lrc casc stands dcfcrrcd to 28.06.2016.

SI.No.138

llcciiioni-Nc oUr"*.a tt ut cur" *us ."]-rrea to D"
cxpotl item not rclatcs to them. NC decided to forward the application to DIPP for comments
and dcfer thc case.

'l'lre casc stands defcrred 1o28.06.2016.

に等い ._J堕翌型 I〕N ConncctOrs Iン irlllitcd

/81/050/00154//ヽM16/

I)atcd:-17.05.2016   1 RA Filc No.10/24/040/00058/AM15/

TII=‐_三]盤墜:Ш l_翌:里冨里1型_旦 1壁TЮ

[  肝 1需鼎朝臨需需仁P寧生二禦 至__二]亜亜≡亘亜亜壼互
=亜

匹璽玉亜
I Su切
銀 :

|

lll)ecision: NC obscrvcd that casc was rcfcrred

nornls in l・ espect of advance atithorization no. 1010059108
.2015

to DeitY for comments. DeitY informed that
forward the application to DIPP for commentscxport item not rclatcs to thcm. NC decided to

and dcl-cr tlic casc.

'l'lrc casc stands deferrcd to 28.06.2016.

Si.No.140
Case No.AR

Vヽ 、
I M/s ltrj a."t C opp*-l\ t t 

" 
],s L*r, t"d

23

(lasc No.AR N4/s. Elgi Rubber Cornpany Lirnited. Coinrbatore
HO rilc No.01/81/171/00613/AM16/DES― II

I)atcd:-17.05.2016

SulleCt:

SI.No.139

MEPZ SEZ&HEOUs Filc No.A/2()()8/()41/EOU/TN
Fixation of r,vastage nornls for 100% EOU in respect of M/s. EI-ei
I{r,rbber Cornpany [.irnited. Coimbatore.



Mccting No.04/81

Datcd:-17.05.2016

Sub.iect:

Filc No.01/81/050/117/ノ NヽI11 5

RA Filc No.03/94/040/01116/AM14

Modifi cation/amendmcnt of norms
no. 03 107 7 5177 dated 20.03 -2014.

Decision: NC decided to maintain status quo 1br the abovc
the DIPP vide their UO No.l2l39l20l6-'fsW/140-A/l{ datcd

rcspect of advancc

AA as per thc written commcnts
17.05.2016 as undcri

ヨ
「
呵
‐ｄ

rlzatlautho

Status quo may be maintained and firm may be inlbrmcd that thc dcscription of cxport &
import items were amended based on inlormation submitted by them vide thcir lcltcr
dated 04.04.2015 due to following reasons:

1 . Continuous Cast Copper Wirc Rod( Import itcm at S1. No. 1) is not a propcr input lbr
the manufacture of Copper Sheets mcntioned in export itcm at Sl. No.1 .

2. To differentiate Copper bars & Coppcr Rods in cxport item at Sl. No. 2 from import
item at Sl. No. 2 so as to justify manufacturing operations.

take suitable ucntial action accordi

No.141
M/s. Industrial Metal Powders (lndia) Pvt. Limitcd
HO Ifilc No.01/81/050/00301/AMl1//DI〕 S― II

RA File No.31/24/040/00136/AMl1/

Modiffi; in i.rp*i of advancc
3110044907 dated 06.10.2010.

Decision: NC observed that comments/vicws of RA, Punc was sought in thc abovc casc. NC
decided to wait for the comments/views of concerncd RA and defcr thc casc

'fhe case stands deferred to 28.06.2016.

no.

Sl.No. 142

Case No. AR M/s. S.K. Industrics

Mccting No.04/81 Fo No.01/81/162/15/AM16/1)I〕 S― II

Datcd:-17.05.2016 KASI]Z Filc No.KASI]Z/100%I〕OU/11/48/9

Surb.ject: Modification/amcndmcnt of ratificd norms i

Decision: NC observcd that case was rcfcrred to DIPP lor commc
present in the meeting adviscd that a site visit is rcquircd lor cxaminz
Regional MSME ofhce may be asked to visit physically and submit i

for taking decision by the Norms Committec. NC dccidcd to rcqucs
the Unit and submit their rcport.

'fhc case stands deferred to 28.06.2016.

SI.No.143
Case No. AR M/s. 'lhccta Irlectricals Privatc Limi
ⅣIcctinR No.04/81 F.No.01/81/050/00047/AM13/
I)atcd:-17.05.2016 RA 

「
ilc No.05/24/040/00411/AM12

Sub.iect: Modiflcation of rlxed norrlls in rc

0510321927 datcd 10.04.2012.

「

■

「

―

「

―

「

―

「

―

―

∃

irnitcd

8195-96lYol.ill
.s in rcspcct uf iooz I:otl.
rmcnls. Itcprcscntativc DIPP
nination of tl-re oasc. thcrcforc.
nit its rcport vcrifying thc lact

lucst I{cgional MSMIi to visit

"熙試露 :F
０

０

Case No.AR

McctinR No.04/81

Datcd:-17.05.2016

24
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Dccision: NC dccidcd to modily thc norms for thc abovc AA as per the writtcn comments of the
thcir ilO No.1213912016-1'SW/143-A/lt dated 17.05.2016 as under:

13ills,

thcir

writtcn
undcr:

wirc &
Pipc &

I)IPI)vidc

As content of import itcms and wcight of export items have been
Ibr thc pulposc of rcdcmption, norms may bc modificd as under:

1. Quantitics of cxporl itcms at Sl. No. I to 5 in indicated in "Nos." may be deleted and
quantitics may bc spccificd in Kgs. only .

ItA may takc sr-ritablc agllo! ieclrdllgb!_

M/s.'l'hccta Illcctricals Private
|― ―

―

― ― 一 ― ― ― ― ― 一 ― ― ― ― 一 一 ― ― ― 一 ― 一 ― ― ― 一 一

l lf.No.01/81/050/00426/AM10/

IIじ Fゝilc No.05/24/040/00448/AM10/

VoOincation oi fo"a nor.s in
1 0510256210 datcd 13.01.2010.

Dccision:NC dccidcd tO n10dilν thc nOrms forthc above
I)IPP vidc thcir UO No.12/39/2016-′

I｀SW/144-A/R datcd
AA as per the written comments of the
17 .05.2016 as under:

As contcnt of import itcms and wcight of cxport items have becn
lor thc purposc of rcdcmption, norms may bc modificd as undcr:

in Shipping Ilills,

l. Quantilics ol' cxport itcnrs at Sl. No. 1 to 1 1

tlicir quantities rnay be spccified in Kgs. only.
in "Nos." may bc deleted and

I{A may takc suitablc conscqucntial actlon

Ⅳ1/s.Vautid― Shah IIardfacc Pvt.Iン td.

I↑ .No.01/81/50/122/AM14/DES‐ II
Iじ lヽrilc No.03/95/040/01029/AM13

Modification/amcnamcnt of no.-s in rcspect of advance authorization
no.0310732920 datcd 30.04.2013.

I)ccisiOn:lヽ C dccidcd tO scnd a dcflcicncy lcttcr to flrm 10 subllnit thc dctails as per thc

COlllmCntS ofthc l)IPP vidc thcir t」 ()1ヽ o.12/39/2016-´ l｀SW/145-A/R datcd 17.05.2016 as

1. I)ctailcd calcuialions lor thc quantitics of wclding matcrials (Fluxed Cored
Iilcctrodcs) ( import itcms at Sl. No. 2 &.3) requircd for hardfacing(overlay) on
Pipcs Spools, supportcd by ovcrlay arcas and thickncsscs.

t hc cgsg gliq{q_d_eferrcd ro 28.06.20 I 6.

Mir ti;"t corp"rati"n riir-"t" I-imirca
I「.No.01/81/050/00016/AM15
RA lfilc No.05/24/040/00337/AM14

LM∝地-1望
dme.Of nOrln,h t of advance authorization

\kt
- 

-

rrr.fl< srqrt Qr1?!rct
VI NC'r} }<TJn',lAFi ll(A3I{ YAP
f*,: ...,. irrqr< tt<Frlt cftEntl

Fo, ,l .r, frrld€ Dovolopfiant Ol?l6t
f , ',.?rrrrJq "r<rftitrlrAqOir+.,. ... i.. a;:.oqrrl o, Fcarlgd Tn&

中 ″, l{:ptt. of Com.ffi
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no.051037801l datcd 03.02.2014

Decision: NC observed that application on thc subject AA was rcfcrrcd to C&PC for commcnts.
'fhe Deptt. of C&PC have discontinucd offering tcchnical aclvisc vide thcir lcttcr
No.460lll7l2}l4-PC-ll datcd 07.04.2016. NC dccidcd to scnd thc application in this casc with
relevant documents to MSMII to seek their comments and defcr the casc.

'fhe case stands deferred to28.06.2016.

Sl.No.147

Case No. AR M/s. ″ヽocstalpinc Vノkl〕 VKN India Privatc

VAl〕 VKN Industrics Pr市 atc Iノ imitcd.

Meeting No. 04/81 F.No.01/81/050/239/AM15/1)l〕 S― II

I)atcd:-17.05.2016 RA lfilc No. 05/24/040/00108/Aゝ /115

Sub.f ect: Modification/amcndmcnt of ratificd norms

Authorization No. 0510388531 datcd 10.06.20

Dccision: NC observed that the reply of thc firm has bccn refcrrcd
decided to wait for their commcnts and dcfer the case.

The case stands deferred to 28-06.2016

Sl.No. 148

Casc No.AR M/s. Jaycsh Industrics Limitcd
Mccting No.04/81 Irilc No.01/82/050/01016/AM04/

Datcd:-17.05.2016 RA lrilc No.03/24/040/01754/AM04/

Sub.iect: Ratiflcation of norms in rcspect

0310239140 datcd 02.12.2003.

Decision:NC observed case was refcrred to M/o Mincs lor c

case to MSME for seeking thcir comments and del'er thc casc.

Thc case stands deferrcd to 28.06.2016.
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Datc:21.05.2016
Placc:New Dclhi

(Babit Singh)
Deputy Director Gcneral「 oreign Tradc  Forcign

じ
(Vinod Kumar Kashyap)

'l'radc Devclopment Offi cer
ffi\< EFfrv Qttr{rtt

vttloo xuihan'<Arrl''YAP;:';;* rtur< orftvlll
/J.,,ir" iiJii bi"itoP-'nt ot'15' -rr.l* an.;t< qtrf*rrrau

oi.,i',,'''',1," ;;;;oirt o-t Forotsn Tm-a
{fftrq., i'iq/')ert?t- ol (:omrffi
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

∠ 暴 t

(KoS.SOdhi)
AD(ME)

5釧 6

御
篤篇 1

聾

螂 跡 II

●l●●Tr●●●

驚 :『Dlrictororo
糠 孫口′麟虫 ff
岬   [む 淵

・

ud」現L編 ム評 f`〒乱thl

31
17005。 2● l`

30(183y1s_ME

Subject: AA no 05 I 0393999 dated 27 .04.1 5 in respect of M/s Bindal Smelting pvr. Ltd.

Taking cue from C-l195, norms may be ratified as under:_

o Import of Sno I of items of irnoort may be allorved for 53 Ir,4T inclusivc af 6y"w,:stagi..o Import of Sno 2 of items of import may be allowed for 53 MT inclusive of 6%owastage

This issues with the approval of Director (ME) for taking view by NC.

―ス¶″



NC Meeting dated 17105t2016- Case No. l6tl7l8l (M/s. ITp Electronics private
Limited) (Advance Authorization No. 0sr039s7s9 dated 2g.0g.z0ls)

Advance Authorization may be ratified as under basis:

1. Net weight of export product may be specified as 1364.l r Kgs.2' Quantity of import item at Sl. No. I may be allowed as applled for i.e. 999.9 Kgs.inclusive of lo/o wastage.
3. Quantity of import item at _Sl. No.2 may be allowed as applied for i.e.

63640.5 Meters inclusive of 15% wastage.
4' Quantity of import item at Sl .No. 3 ma! be allowed as applied for i.e. 23.45 Kgs.inclusive of l.5yo wastage.

Norms Committee may take a view.

DepartIIlent of lndustriaI Policy`&PromOtiOn

(TSW)

-/--

(s.K.Jainf 
a l'f ,l/6

Development Officer

リ

Norms Committee Ⅱ
DIPP No.12/39/2016-TSW/45  datcd 17/05/2016

gTNGH
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Depart】ment of lndustrial Policy`&Promotion

(TS｀V)

52
1■・01ゞ 2● |こ

NC Meeting dated 1710512016 - Case No. 24123181 (M/s Siechem Technologies Pvt.
Limited) (Advance Authorization No. 0410161430 dated 15.12.2015)

Firm may be asked to subrnit the following details:

1. Length of cables in Solar Cable Assembly Configuration-l (Export item at Sl.

No. I ) & Solar Cable Assembly Configuration-2 (Export item at Sl. No. 2 ) .

2. Conductor size of cables in export items at Sl. No. I &2.
3. Basis for the quantities of import iterns at Sl. No. 2 to 5, supported by

assembly drawings / diagrams of the resultant products showing placement and
usage ofitems

4. Bifurcated quantities of components to be accounted for in the resultant
products and the requirement of cornponents as spares, if any

Norms committee may take a view

一
(S.K.Ja(″
ζ`
'16

Development Officer

Norms Committee Ⅱ
E)IPP No.12/39/2016-TSW/52  dated 17/05/2016
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NC Meeting dated 1710512016 - Case No. 25123181 (M/s Siechem Technologies Pvt.
Limited) (Advance Authorization No. 0410161439 dated 17.12.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. I may be allowed as applied fori.e. 15131.25 Kgs.
taking clue from Engineering Table 5.

Norms committee may take a view

Department of lndustrial Policy & Promotion
(rsw)

53 t^
l-7,O E-Lolb

7 - +--=, ---* 
-(S.K. Jain) o

Development Officer

\ru_-

Norms Committee II
DIPPNo.l2l3912016-T5W/53 dated 1l10512016
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AR´ ltiJ K´ l12

Government of lndia
Ministry of Steel

Technical Division

■ヽ1● 6・2●|`

Subject: Modification in the description of item of export in Advance Authorizations
No 0710069470 dated 19.01 .2010,0710070925 dated 13.04.2010 and 0710069856 dated
13.04.2010 - M/s Minox Metals Private Limited, Bangalore.

DGFT may refer to their UO No 01181150t004321AM-1O11O dated 23.10.2015,
011811501000111AM-11151 dated 23.10.2015 and 01l81l5Ot453/AM-1O/DES-|t/86 dated
19.12.2016 whereby the applications of M/s Minox Metals Private Limited, Bangalore
have been forwarded to Ministry of steel for our comments/views.

ln the above connection, it is informed that the applications of aforesaid AAs have
been examined in the Ministry of Steel. The following quantity of import @ 1.015 Kg/Kg
where slitting operation and net to net where deburring operation has carried out may Oe
allowed against the export:

１
・
０

Ｓ

Ｎ

Advance
Authorizat
ion No

Description of export
item

Quantity ltem of import Quantity

071006947
0   dated
19.01.2010

Cold rolled stainless
steel slitted coils,
Grade AlSl 304 28
finish, Thickness 0.80
MM to 2.0 MM and
width 14 MM to 80 mm

420680
Kgs

Cold  ro‖ ed  stainless

steel coils G「 ade AISI
304,    2B    finish,
Thlckness O.80 MM to
2.0  4ヽA/1  and  width
1000 AllA/1 and 1250
MM

42699.02
Kgs @
1015
Kg/Kg

Cold  ro‖ ed  stainless
steel    cO‖s    with
debarred edge Grade
AIS1  304 2B finish,
Thickness O.80 MM
and l.5 MM and width
1000 MM to 1250 1Ⅵ M

6676.0
Kgs

Cold rolled stainless
steel coils Grade AlSl
304, 28 finish,
Thickness 0.80 MM
and 1.5 MM and width
1000 MM and 1250
MM

6676.0
Kgs  On
netto net

Tota! 48744.0
Kgs

49375.02
Kgs

2 071007092
5   dated
13.04.2010

Cold rolled stainless
steel strips coils with
debarred edge AlSl
430 Grade Thickness
0.25 MM and width 8
MM

57720
Kgs

Cold rolled stainless
steel strips in coils,
AlSl 430 Grade,
Thickness 0.25 MM
and width 8 MM

57720
Kgs  on
netto net

3 071006985
6   dated
13.04.2010

Cold  ro‖ ed  stainless

steel slitted co‖ s Grade
AIS1 304 2B finish,
丁hickness l o MM tO
l.50 MM and width 18
MMto 80 MM

12661.2
Kgs

Cold rolled stainless
steel coilsGrade AlSl
304 Grade, 2 B finish,
Thickness 1.00 MM to
1.50 MM and width
1219 MM

12851.11
kgs @
1.015

Kg/K9

′
´

ra*< f€lr/ BALJIT silNci{
tru s*rarc E!t[ ffi

oop=uil o-tiit6r-oan...t ot For'lgn Tr'd'
?Ewr.qrqrg qlrrk{lic<

olric-tiiitc ooncret ot For.lgn frrd'
rrrFrq BtffqlD€Ptt. of Commsrce

a{Tgll qr(r|tlg/Govt. of lndla

,or*Effii^TtH.'.,
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Cold rolled stainless
steel strips coils with
deburred edge AlSl
304 Grade Thickness
1.5 MM and width
1219 MM

18061.30
kgs

Cold rolled stainless
steel coils Grade AlSl
304 Grade, 2 B finish,
Thickness 1.5 MM and
width 1219 MM

18061.30
Kgs  on
netto net

Tota: 30722.50
Kgs

30912.41
Kgs

6
Deputy lndustrial Adviser

ズ ri vinod Kashyap,FTDO,DGF丁 ,Udyog Bhawan,New Delhi

Ministry of Steel U O.No 2(22)ノ 2015-丁D dated ll.04.2016

一■2´





|ゞ宅

Subject: Ratification of norms in respect of Advance Authorization No.
311OOO4O38 dated 11.06.2001 in respect of M/s Finolex Cables Ltd.

Kindly refer to DGFT's ID No. 07/81/162100515 /AMt3/87 dated 29.70.2015
and ID No. 01/81/162/515/AM13-des-LI/126 dated 17.02.2016 requesting for the
comments of this Department on the application of M/s Finolex Cables Ltd. for
ratification of norms in respect of Advance Authorization No. 3110004038 dated
11.06.2001.

2. On seeking clarification, the applicant has informed that 500 pairs/0.4mm
and 1000 pairs/O.4 mm cables have not been exported by them and they have infact
exported 14 products and not 16 products as mentioned by them in their letter
dated 18.07.2012 addressed to DGFT. They have claimed the import of following 5
items whose details are as under: ,r1 :

Government of India
Ministry of Communications & IT

Department of Telecommunications
(Investment Promotion Section)

Sanchar Bhawan,
20 Ashoka Road, New Delhi - 11OOO1

Sl.No. Items 7o wastage claimed
Copper Wire Rod/ Cathode 10/O

2. HDPE/MDPE 2.50/0

3. LDPE/LLDPE 2.5%
4. Cable Filling/ Flooding 10/0

5. Alurniniunl Foil StOck 10/0

Sl.No. Items Quantity allowed (in Kg.)
1 Copper Wire Rod/ Cathode 2,276,740.58
2. HDPE/MDPE 464,936.78
3. LDPE/LLDPE 562,568.88
4. Cable Filling/ Flooding 526,461.63
5. Alun■ iniurn Foil StOck 149,537.65

4. This department recommends essentiality for input of above items.

5. This has the approval of Joint Secretary (T).

ク

ｔ

ヽ

は 5′ |〕
ノ

A‐e″ 113

百 1o5020L

ぐ

ヽ

ADG IIP〕

Tele.23036401

3. This department has been allowing 17o wastage for Copper, 5/o wastage for
PVC compound and 2o/o for other raw materials. Keeping this in view and the
quantity claimed by the company, the reworked quantiiy for the above mentioned
imported products are as under:

{ManiSh Shukla)

DoT'sI.Do No.15‐01/2015¨ IP dated 28.03.2016
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解ぞ_|り「ゝ

Government of India
Office of the Development Commissioner

Ministry of Micro Small & Medium Enterprises
Mechanical Division

30(ts4)/2014-ME

Subject: AA No 1310047400 dated 17.06.14 in respect of M/s Gravita India Ltd.

Norms may be fixed as follows:-
o Sno 1 of items of import may be allowed for 103 MT inclusive of 3Yo

wastage.
o Sno 2 of items of import may be allowed for 412 MT inclusive of 3oh

wastage.

This issues with the approval of Director (ME).

多
(KSSodhi)
AD(ME)

Shri V.K.Kashvaps FTDO,DGFT Udvog Bhawan Ncw Dclhi
UO note no 30(154)/16¨ ME datcd 17.05。 16

自
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R:Ч,1:OWI留::札.出1:::F棚器∬」:■ぷT譜鼎::IT:,1鑑:鑑1塁::13.04.2010_Mノs Minox Metals Private Lhnited,Bangalore.

DGFT may refer tO their uc) No 01/81/50/00432/AM-10/50 dated 23 10.2015,
01/81/50/00011/AM‐ 11/51 dated 23.10.2015 and 01/81/50/453/AVl-lo/1DES―

|1/86 dated
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a‖ owed againstthe export:

Government of lndia
Ministry of Steel

Technical Division

・AR“ 121

1■ 1050201こ
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Advance
Authorizat
ion No

Description of export
item

Quantity Item of import Quantity

071006947
0   dated
19.01.2010

Cold rolled stainless
steel slitted coils,
Grade AlSt 304 ZB
finish, Thickness 0.90
MM to 2.0 MM and
width 14 MM to 80 mm

420680
Kgs

Cold rolled staintess
steel coils Grade AlSl
304, 28 finish,
Thickness 0.80 MM to
2.0 MM and width
1000 MM and 12SO
MM]

42699.02
Kgs @
1.015

Kg/Kg

Cold rolled“
steel    cOils    with
debarred edge Grade
AIS1  304 2B finish,
Thickness o.80 MM
and l.5A/1M and vvidth

四 M to 1250 MM

66760
Kgs

Cold rolled stainless
steel coils Grade AlSl
304, 28 finish,
Thickness 0.80 MM
and 1.5 MM and width
1000 MM and 12SO
MM

6676.0
Kgs  On
nettO net

Total 48744.0
Kgs

49375.02
Kgs

2 071007092
5   dated
13.04.2010

Cold rolled stainless
steel strips coils with
debarred edge AlSl
430 Grade Thickness
0.25 MM and width 8
MM

5772.0
Kgs

Cold rolled stainless
steel strips in coils,
AlSl 430 Grade,
Thickness 0.25 MM
and width 8 MM

57720
Kgs  On
netto net

3 071006985
6   dated
13.04.2010

Cold  ro‖ ed  stainless
steel slitted cO‖ s Grade
AIS1 304 2B finish,
丁hickness l.o MM tO
l.50 MM and width 18
MMto80 MM

12661.2
Kgs

Cold rolled stainless
steel coilsGrade AlSl
304 Grade,2 B finish,
Thickness 1.00 MM to
1.50 MM and width
1219 MM

12851.11
kgS   《⊃
1.015

Kg/Kg

,
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Cold rolled stainless
steel strips coils with
deburred edge AISI
304 Grade Thickness
1.5 MM and width
1219 MM

Cold rolled stainless
steel cOils Grade AISI

304 Grade, 2 B Лnish,
Thickness l.5,И M and
Width 1219 A/1M

18061.30
Kgs  On
nottO net

Ministry Of steel u.o.No.2(22)/2015-TD dated ll.o4.2016
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NC Meeting dated 1710512016 - Case No. 124-AlR (M/s Angelique Internationat Ltd.)
(Advance Authorization No. 0510334458 dated ll.0g.Z0t2)

Status quo may be maintained a,d firm may be infbrmed as under:

l. Quantity of import item (Relevant H. R. Steel Plates) has been allowed as 59.387 MT
Kgs. as 1.30 Kg.iKg. contents in export items after taking 1/3'd recovery from scrap as
per consumption of import item and scrap generated during manufacture, of their export
products . Further, same waste is allowed in SION C-893 for the similar products.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/39/2016-TSW/124-A/R dated 17/05/2016

Departlment Of lndustrial Policy`&PromotiOn

(TSW)

,v---a s.4- lV/(tr.
(S.K.Jain) ' " o

Development Officer
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NC Meeting dated 1710512016- Case No. 129-AlR (M/s Alstrong Enterprises India Pvt.
Ltd. ) (Advance Authorization No. 0510396200 dated 03.11.2015)

Advance Authorization mav be ratified as urrder:

1. Net weights of export products at Sl. No. | &2 may be specified as 49970 Kgs.
& 58380 Kgs. respectively.
Thickness of Aluminium/Aluminiurn colour coated coils in export item at Sl. No.
1 may be modified front 0.25 mm to 0.21 mm.
Thickness of Aluminium/Aluminiunr colour coated coils in export item at Sl. No.
2 may be modified from 0.50 mm to 0.46 mm.

Quantities of imporl items at Sl. No. I & 3 may be allowed as 5846.3 Kgs. each
as 1.03 Kgs/ Kg. content in in export item at Sl. No. l.
Quantities of import items at Sl. No. 2 & 4 may be allowed as 12807 Kgs. each
as 1.03 Kgs/ Kg. content in in export item at Sl. No. 2.

6. Quantity of import iten-r at Sl. No. 5 may be allowed as
1.05 Kgs/ Kg. content in the export products at Sl. No. | & 2.

2100 Kgs. as

Quantities of import items at Sl. No. 6.7 & 9 put together may be allowed upto
2%of FOB value of exports.
words "(LDPE/HDPE) " may be deleted from the description of import item at
Sl. No. 8 and quantity of import item at S. No. 8 namely, LDPE Granules(virgin)
may be allowed as 70293 Kgs. as 1.05 Kgs/ Kg. content in the export products at
Sl. No. I &2.

Norms committee may take a view

つ

“

3。

4.

5.

Departllllent of lndustrial Policy`&Promotion

(TSV/)

-/ --L
(S.K.Jain)

Development Officer

7.

8.

Norms Committee II
DIPP No.12/39/2016-TSW/129-A/R dated 17/05/2016
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l-'l- o S2o l{
(rsw)

NC Meeting dated 1710512016 - Case No. 130-A/R (M/s Anvil Cables pvt. Limited)
(Advance Authorization No. 0210205904 dated 22.06.20L5)

Advance authorization may be ratified as under:

l. Words "l.1 KV" may be specified with the description of export items at Sl. No. 1,2,3
&4.

2. Net weight of export items at Sl. No. 1.2,3 & 4 may be specified as 39g.g4 MT,
90.22 MT, 110.47 MT & 253.1 MT respectively.

3- Quantity of import item at Sl. No I viz. Aluminium Wire Rod may be allowed as
applied for i.e. 612)52 MT as 1.01 Kgs./Kg. content in export items at Sl. No. I ,2,3& 4 taking clue from Engineering Table-5.

4. Quantity of import item at Sl. No 2 viz. XLPE Compound may be allowed as applied for
i.e.253.955 MT as 1.03 Kgs./Kg. content in export items ai Sl. No. I ,2,3 & 4 as
claimed by the firm.

Norms committee may take a view

Department of Industrial Policy & Promotion

Norms Committee Ⅱ
DIPP No.12/39/2016-TSW/130-A/R datcd 17/05/2016

eadtcr RqE/ BALJIT sltYGH
a m r<qr::==

o.p"uiv iiiiit6r-<iirioril of roretgn rrear
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Development Officer
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Department of Industrial Policy & Promotion
(rsw)

畑←132

l1-oS2ole

NC Meeting dated 17/05/2016‐ Case No.132-A/R (14/も Associated Cables Pvto Limited。 )

(Advance Authorization No.0310794761 dated 20.03.2015)

Status quo may be maintained and flrlll lllay be inforrned as under:

1. Quantity ofimport items at SI oNo l viz.continuous cast Copper Rod(8 mm di→ (EC

Grade)has been a1lowed as 18542 Kgs.as 1 01 Kgs/Kg.content in the export items

at Sl.No.l to 6 based on the condtictor weightin theil・ cables.

Norms Committee maY take a view -/ +'-a
I \1'f t '{(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/39/2016-TSW/132-A/R dated 17/05/2016
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つ ′κMinistry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Crompton Greaves Ltd. for ratification of
norms of AA No 03 t0767760 dt 24-01-14

DES-II, DGFT may kindly refer to the above mentioned licence M/S
Crompton Greaves Ltd. The firm vide their letter of dated 13-05-15,
has now stated that the export product of both the AAs are
different.

1. As per column 15 of ANF 4A, the export product is one
number of bus reactor with transformer oil. The firm
had also sought import of transformer oil base stock for
the same.

2. As per the copy of AA submitted now, the export product
is 4 numbers of " Shunt reactor with MS Tank &
transformer oil".

3. The firm has mentioned in the covering letter that the
export product is " Shunt reactor with MS Tank with out
transformer oil"

The firm may be asked to submit the reason for such
discrepancies with documentary evidence & copy of pAC.
The firm may also be asked to submit information as per

Technical details appendix 4E in Hand Book of Appendixes in
Ayat Niryat forms.

1. Sl no a and b of (ii) Engineering products.
2. Sl no b of (B) Raw materials/consumables.

This issues with the approval of IA(KKT).

DG「 F′ FTDO,DES¨ H
Deptt,of HI′ UO No3(78)/2014-丁SW(B)

Development Officer
29-04… 16

dated
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NC Meeting dated 1710512016 - Case No. 137-A/R (M/s Elgi Rubber Company Limited)

There is no application in ANF and lirm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4.5,6 & 11 of Standard Deficiency Format, export
product wise.

2. A copy of MSME-DI, Coimbatore report for f-rxation of wastage report for the
manufacture of RASP blades.

Norms committee may take a view

一 一

Departlllent of lndustrial Policy`&PrOmotion

(TSW)

淑 -1〔飼

砕 DS-2●r

蒸.K.Jl″
°
'′
ι

Development Officer

μ

Norms Committee Ⅱ
DIPP No.12/39/2016¨ TSW/137¨A/R dated 17/05/2016
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No. 17(41)/20ls-IPHw
Government of India

Ministry of Communications and Information Technolory
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
New Delhi-l10003

ノみ0`「′ユ。み

Dated 17.3.2016

Sub: Ratification of norms in terms of Para 4.7 ofHBP. (Vol.l) in respect of Advance
Authorzation No. 10f0059f08 dated 13.04.2015 issued in favour of M/s .FCI OEN
Connectors Ltd. Kerala

Refcrence DGFT U.〇 .No.01/81/50/154/AM16/DES… 11/40 datcd 28.7.2015宙 dc
which collnllnents of this Dcpartllnent have been sought on thc abovc mcntioncd
application Of NI1/s. FCI OEN Connectors Ltd.Kerala for cxpOrt of``UnfOrΠ led
shorting bar''.

2. In this regard, it is stated that as the export item doesn't relates to Deity, thus,
DGFT may seek the comments from the concerned Ministry.

u,-
(Asf,a Nangia)

Director

しShrl Pradyumna Sahu
FTDO
O/o DGFT
Udyog Bhavan
New Delhi

′々ヽ ′
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No. 17(40)/201s-IPHw
Government of India

Ministry of Communications and Information Technology
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
New Delhi-l10003

じ
ｌ
ｌ
ｔＷ

Dated 17。3.2016

Sub:Ratiflcation of norms in terms of Para 4.7of HBP。 (Vol.1)in respect Of Advance
Authorzation No.1010058810 dated 26.09。 2014 issued in favour of M/s.FCI OEN
Connectors Ltd.Kerala

Reference DGFT
which comments of
application of M/s .

shorting bar".

U.0.No.01/81/50/421/AM15/DES… 11/17
this Department have been sought
FCI OEN Connectors Ltd. Kerala

dated 5.5.2015 vide
the above mentioned
export of "Unformed

relates to DeitY, thus,

Ｏｎ
ｂ

2. In this regard, it is stated that as the export item doesn't
DGFT may seek the comments from the concerned Ministry.

(Ashi〕 ,`:を1:
E)irector

ヽ魚ri Pradyumna
FTDO
O/o DGFT
Udyog Bhavan
New Delhi

御

Sahu 摯F
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Departlllent of lndustl・ ial Policy`&Promotion

(TSVy)

Norms Committee Ⅱ
DIPP No.12/39/2016-TSW/140-A/R dated 17/05/2016

+鵠 《

NC Meeting dated 1710512016 - Case No. 140-A/R (M/s Gujarat Copper Alloys Limited )
(Advance Authorization No. 0310775177 dated 20.03.2014)

Status quo may be maintained and firm may be informed that the description of export
& import items were amended based on infbrmation submitted by them vide their letter
dated 04.04.2015 due to following reasons:

l. Continuous Cast Copper Wire Rocl( hnport iter.n at Sl. No. 1) is not a proper input
for the manufacture of Copper Sheets mentioned in export item at Sl. No.l .

2. To differentiate Copper bars & Copper Rods in export item at Sl. No. 2 from
import item at Sl. No. 2 so as to.ltrstify mzrnufacturing operations.

Norms committee may take a view

Z--
(s. K. Jain/ 

71'gt t 6

Development 0fficer
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NC Meeting dated 1710512016 - Case No. 143-A/If (M/s'fheeta Electricals Pvt. Ltd.)
(Advance Authorization No. 0510321927 dated 10.0{.2012)

As content of import items and weight ol'export items have been indicated in Shipping

Bills, for the purpose of redemption, norms may be modified as uuder:

1. Quantities of export items at Sl. No. I to 5 in indicated in
and their quantities may be specifiecl in Kgs. or-rly .

Norms committee may take a vieu,

"Nos." may be deleted

Departlllent of lndustrial Policy`&Promotion

(TSW)

ヵR´ lLf5

■下護 ″に

亀 語角ヽ
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/39/2016¨ TSW/143-A/R datcd 17/05/2016
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Departlllent of I】ldustrial Policv`&Promotion

(rsw)

NC Meeting dated 1710512016 - Case No. 144-AlR (M/s Theeta Electricals Pvt. Ltd.)
(Advance Authorization No. 0510256210 datcd 13.01.2010)

As content of import items and weight of export items have been indicated in Shipping
Bills, for the purpose of redemption, norms may be modif,red as under:

1. Quantities of export items at Sl. No. I to l1
and their quantities may be specifiecl in Kgs.

Norms committee may take a vieu

Norms CoIIImittee II

DIPP No.12/39/2016-TSW/144-A/R dated 17/05/2016

in indicated in "Nos." may be deleted
only.

/多 一
(s. K.Jainj 7','f I t 6

Development Officer
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Department of Industrial Policy & Promotion
('r'sw)

4R_tl{_f
,?DS-LO'€

NC Meeting dated 1710512016 - C:rsc No. 145-A/lt (M/s Vautid-Shah Hardface Pvt.
Limited) (Advance Authorization No. 11310732920 dated 30.04.2013)

Firm may be asked to submit the lbllou'ing details:

1. Detailed calculations for the quantities of welding materials (Fluxed
Cored wire & Electrodes) ( import items at Sl. No. 2 & 3) required for
hardfacing(overlay) on l'ipe & Pipes Spools, supported by overlay areas
and thicknesses.

Norms committee may take a vier,v

,/ -t_ +- G-r,,.
(S.K.Jain) (J

Development Officer
Norms Committee II
DIPP No.1213912016-TSWl45-Altl dzrr(l 1710512016
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Blank Standard Deficiency Letter Form:i

To

SutteCt Ratincadon oF Nornls oF Ad、 ance Autho」 sation No …………dated.…….issued ullder Para 4 7 o「
HBP.Vol.l.

″leeting No.._.¨ ・̈・・̈¨Dnted:.¨ .̈.・・・̈・

ExPort ltems:

Import-Iterns:

l iVlodelnLrmber.technicallpecificaiionnnospiiit
rveight. of each exporr product (Appen4ix-j3 olcurrent HBp ref'ers).

2 Detail technical note on nianuiacturing process inciuding the relevant tlor.v sheet.
,___ _DemilJechnical drawings_witt dimenttn‐ 0「―each expott producL Caal堅 墜 曇型上 型 y― ab。

‐
be

Weight of each E.rport Product.

Weightoleachoftheimpor.tedandindigenousinput.se
material balancing. Net lvei-eht (Cross rvei-eht minus lvastage) tbr each imported and indigenous input
in the export product may be indicated. Net lveight alon-e \,vith derails of other imported input to be
used in the resultant product and sought to be importediDrocured tiom sources other than the llcense. ii
any. may also be indicated.

Infor.mationabouttheinputsIequiredperunitoftheresu@
in current HBP (Vol.l) separately fbr each

Teclinical characteristics /
Assem bly drau,ingVdiagrams of
in.the export product (s).

resultant product shorving placement and exact use cf ccmponents

旦heet iayout diag・ am 9fthe mateHalindicaing thc wastagc duHng blankil

Weightof Steel. vvhich reeluires imported ur@
(lxxiii) Steel Plates/Sheets upro j0mm thickness
(l.rxir,) sreel Plates/Sheets more than 30 mnr thickness and upto 70 mm thickness.(kxv) Steel Plates/Sheets more than 70 mm thickness.

---- fll-xtj) .-Q-tE-e$s,g.*Eigr.rggs,-Pipss, Iubes,-Bars/Rods, Casrin-es/Eorgings.etc.-. ., .-,. . - ,- ..

ParticularsoftIrelicensesobtainedinthepastand,utifi.J
the same expOrt product covered under this application. in vierv of Public Notice No. 48 dated
14.11.2002.

You are advised to appll' for SION
PIease use expanded/full naqle ofend product. Do noffi

Bifurcated quantities of components to be accounted for in th. r.sultant p,!d*t and the r.,-Fi oll
components ai spares..Raw lvlaterial / Consumables . i

gSize and specincation including

impolt
i

CrossSectionaIDiagranrofexportproductwithcalculati
of the Cable in K-e. per I(m. Copy of reler,ant National/lnternational Standard/bu_r-ef's data sheet n ay
also be firrnished.

It is not clear l「 om the details given in appHcation liDr the Advance Authorization mentiOned above as

to rvhether it is a case of Physical expofts or Deemed exports. If the same is Deemed Expor.ts, copy of
tl.Qiect Authodry detailed infbrmation alon-e\iith relevant clocumenis nra.,, be

三49_

Startin-e tiom the specitication of tti
proposed for inrport has been arrived at. includin-e the net lveight ofcomponents tb be manufactured
out of these imported materials, \.vastages claimed at each stage of minufacturing wiih complete
justification and supported by documentary evidence/dralvings etc

1lra)

14

|



turnisnedtothisotflce.Further.ilthesupplyisaga
follorving details may also be provided:-
EPCC licence numbei and date.

(i) CIF value of the licence.
(ii) lvhether this licence rv'as issued under zero dutv or 3 per cenr Scheme.(iii) Custom dut-y saved amount.
(iv) Products to be manul'actured.

{v) Horv EPCC licence holder intends to discharge the EO against the EpCG licence.
An-l other infbrmation:

― bゞ一

Th∈ hbrm“ On叫炭d腱酬y senlし。■「I七:躍‰脚I猟∬電乱菖嗣デユ者:Norms Committec‐ 11、  Roolη  No 201A、  DGF
…̈…・̈・・…・・̈・……・・0'1lce Tel.:23061562.Extn.… ……and copy or thc same must be endOrsed tO thc
FCh■にユl authOrity mentioned_belo、■..__...……・・・・・・・・̈・ ――‐―――――――――‐―――‐―――一―‐‐― ――――…――


